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In Section 19.-

(1) Omit “or the Court of District Judge”, occurring at both the places;

(i)  Omit “or section 17 A” occurring at both the places;

(iii)  Omit “or the High Court;

(iv)  Omit “or section 18 A” occurring at both the places; and

(v)  Onmit “or the High Court referred to in section 18B’ occurring at the end.

Insertion of new section:- After section 19, insert-

Transfer of Pending “19A.- All the pending applications before the court of District Judge and
Applications. the High Court under sections 17A and 18 B respectively, shall stand
transferred to the Tribunal and the Appellate Tribunal, as the case may
be.”.
seoskeosk sk skosk

3. CODE OF CRIMINAL PROCEDURE, 1973
(20f1974)
Section 24.— In sub-section (7), for “ sub-section (6)”, substitute “sub-section (6) or sub-section (6A)

Section 25A.— In sub-section (4), for “ Joint Director”, substitute *“ Director Prosecution”.

[F.No.11012/21/2020-SRA]
AJAY KUMAR BHALLA, Home Secy.

EIE)
S faoetY, 26 srFqaY, 2020

T3, 3808(3).— Fva 1T ALHIY, THL-FHIHT TS srtert=ae, 2019 (2019 FT 34) Fr &=T 96
FT & oiRal 3T 38 AHT S8 a0y aaardt o a9t orf<hal &7 T30 F2d g0, H% T3 Uag
BT STH-H9HIT T9 TS & o geaeel § [Mafefed smaer Sy wid ! 8, -

1. (1) TH < T Ao 0 TH-FHIT G 5T & [Ied (I57 [t &7 Tqge)
Ti=ar areer, 2020 Bl

(2) I8 T TATE & Vg gl

2. YT G ATAWIH, 1897 =H <9l  Ha=w & 1T 98 & AR T SIE Tg 91=d 15T

& § wegea fafert 3 fd=m % fore oy gar 2

3. T TATT |, TH AL il AT H Sfedtad AAHIH, T T TA7 [Aem=wed AT 7+
qerH gTtey g A ar genfaa 98t sar 8, 3% aqgEr g Ao sgeHt $iw
ST o el Tgd gU TATAT R0 AT Afx 37 T Haferq o @ 7, a1 et & ston

4. gt TH A=l § vAT uterg g & et sfafaam & Gt e amr ar = 9 #, stauw
IT oTeRl o T U¥ KAUT 9Teg TiAeATd fohT SO a7 sfqur ereal &1 9 fFar S =g,
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TATIRATT, UHT TTAEATIT AT 9, T F FarT i 74T ATTeTad €9 § IUA(ed g, Sl Fgl 1aiee
9Tex I T AT 3Tk AR § 317 &, Fha strowm)
5. TH AT F UH I9aer, ST et fAfer 7 aae a3d g, 37 ST IGO0 Fd & AT IHHT HTHT Fead
2 o 3o oy Ofa § wfafa e s o Sed v srfeer S g ar w=h Bfa S sefir
SR srETe U S orfRaT wETRaeT g, 31 oaqa, 2019 ¥ ugel vk w7 ¥ Ay v T BT
rferg=eT, T T sraer, i T Sfadaar, F#00, a9rE TE Suraid, a9 T Fw 71 R F ar qeww
& § iy T2 et a1 v erfatersTes gt aar; si vy Rt srfergme, s, staesar, T, sefafe,
e = fBfaaw o Gl am &1 3= & &f 9, 39 & e o=, ¢ 3= £ okt & sfeeg,
FTET AT AFA THIT AT AT AT T FeqT AR FIRT 6 AT 6 YT F TLATT A UH ATHA il
I W AW YT F STHTL 79T AT BT, ST 63T T2 21 37 36T 1 21
6. TH A=A A ATLAT # AfaE Pt o @t wv fewe 7w senga —
(F) =O TR Faa TRt [@ter % q@adt Jaad a1 Sa% A4 990F €7 F @ T q7 98T A T2
ERIEIGEETS

(@) =7 v fAefaa Gt fBte % sdie ofSa, T a1 s et sfeer, faeteer,
JTLAAT AT 1A Fl;

(1) =& TR e et e o feeg e Fft oy 6 gee § Soere Rt o, qaaeeo
T T F;

() TATIATH et UH SATEawTe, fEreraTiesrTe, areaar , T ofed, THIgor a7 &S & gae §
FT Sreauor, fAfers FrAETEr a1 ST A,

TATIAT Tl T 3T U T stearoor, fAferes Friarst a1 SU=m v 9% g1 §fegq, Sy 41 yataq
ot ST =eneTT o Ut Foelt entfeq, aeTer AT €2 0 9 gf At T ST S w4 S
FEHIT [vTo ATAFH, 2019 (2019 T 34) IT I AL T AT AT Al (63T AT 2T |

*kkkkkkkkk

ATIAT
(T 3 3)
s fafet
1. TRL-HIH I ATt T stfafaa,
(2002 T 12)
TEQOT TS| § ‘ST TEIT Higdl §aq 19867 & €19 9%, “9Idid &€ digd (1860 FT 45)”
|

g 1. - SY-GTT (2) ®, "qF 0l TFL-HeH T TT" o T 9, "qFY0 STH-FIHIT
T ST &7 9158 TH |
T 2. - (i) @< (1) % 94T -

"(RT)  "FeEed” " g-Ieed AgEgd "@aq, 1996 F e
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FATTATIOT Forere AT 2

(i) @< () ¥, “THL-HIHIT LR’ % T I, “TH -H9HT 99 5T
& T |

(iii) @T (F) F T UL, -

"(F)"FeAE" | AT UET Aty At g, S et At A e
ST H =6 AT ATH o oTefiT T9hTe g0 39 oY Hash AT @ 8",
(iv) @T () § "1 rfarf=ae, 1956" & #47 a, "Fu«t Afafaam,
2013 ;

g1 3 3T 4 F = ) At @-

Rt F RT3, s gt swrweit ¥ R v weET sl e 5
g H RN AW UF Togh A9ad® g TA® A qEs
T S &l Ueh A& & &9 § T&qd ahl ST

Ny A R agg 4 TH TIF AEET F HT TEHE TT F qTT T TATAT ST AL
zaH e emfae gir:

() TATE FT AT ST TEATEAT AT TSHART T AqE T A1,
(=) THHTT T Taiere it JOrTet! &1 foaeor 3T srahrelt Too(anT | Ja9Erd
Tl UTTT ATH;

(3T) ZE AT 6T T T ATATAT TTFRAT; ST

(F) T TF T, T, e, B ST svw S o 9w i e
¥ ST F sl raeTehar grl”

T 18 o T qX fAmAferfaa -

Hyadd o AT T g, - dwadF B el STt T FW FEA ¥ aEeE 6

el AR TSSTART 92 AT, At AT qT1 6t et o6 forg ¥ A
T T eTRAT Ao BT

i UHT & TH avg it ATIFAH S =AAH T2k AT g,
g @ a1 ot s arteesRr gT Ramaa, ey ar A
AT & AT § fafed a7 swafoa Frar ST aehm

"o iR eee sfafRe, g9 1990 F AT 7 " T 9w, g



[ATT 1I—&TE 3(ii)] ST 3T TSI ; STETETLOT

g 30. - S, A 3T qAeAaedTOd H 3IHq Ifade sfiT qieafdar &
FferrTe srfafe=m, 2013 (30 FT 2013)” T
g 32, — IT-TT (4) § “Tro gy &7 Tos Taq” 3T “TM1 daq & T

T, FHL STH-HHIT T ST 47 [AaHeA” $fiT CSH-HeHiT /9
T &7 e qer T

T 34. - T FATY T & T UL, "I g 93" 9158 TH |

*hkkkkkk

2. ST gfa ey gae sfafaaw
(1976 #T 17)

Feqo srfafaas &, “TsT & T O CSTE-HeHIT 89 ST 89 TE |

T 1. — ST-eTRT (2) H, "IVl STEY-FeHT TqST" F AT 9T, "HF0l STH-H9HT
T O 7" 9768 9|
(i) HIS@ET @ (1) &1 (1F) F &7 § GeAha 3 3fiT T TH
Terifehd (1) % Tgor feaferferd siaeata #3-

g 2. -

"(1) "AE" F G-TTEF ATAIH, HAq 1996 F AfiF wda Toed A
AT B;

(i) @= (4) ®, “SFH-FeHIT a0 AfAHTT daq 19877 & #IH T,
“qTee a9 Afaf=E, 1927 (1927 #T 16)” W&

(iii) @< (18) #,-

"(F) STHL-HHIT IRl ATHAH, Haq 19777 F T U2, ‘TIEHAT
afafaw, 1875 (1875 F19)” W& ™;

(@) "3fT STEL-HeHIT AeaT san (FATE daraeq)” AtataH, 1971
FT ATT Y

g 3. — (i) @ () ®, “T=TE ST Srge” A9 7
(ii) @< (=) =T FY;
(iii) @< (3) ® "TST" F T U, "SEL-HHT § T S W,
g4 . — (i) "I STET Fel | A TRT B, F T I, "TE-HHT T T A"
G -
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(i) ST-4TT (2) H, @UE (F) FT AT T2

ar 5. TS ST Fal Wl o TRT 2, F T U, SE-RHIT Y TS e
5
BTT6-- "I STET el AT AT WET g, F TN Y, "TE-ReHIT € e o
-
— -G 7 % 9=Ta, e sia:eamiua #i-
“(8) THT aiE & ST IFHIT FIRT ATAGIAT #1 J1T, FT T #
TEITHIH 3 GATIRH & o7 #1541 S G0 781 1947 7071
T 13 ST-GTT (1) 3T IT-4TT (3) T FL|
T 19 - Y- (3) AT FL|
T 21 - -G (2) AT FL|
ST 22. FT-ET7T (2) F-
(7) “TEg-F9HIT qRAET sfediaaq, daa 19957 # & T3,
“TRITT sfafaaT, 1963 (1963 #T 36) TG, 3T
(T) TTqF FT AT F21
T 23.- “STEH-FOHIT ST TN g€ |igar, il om=T 193, 219 3T 228” & =19
I NI < Higdr 1860 (1860 FT 45) it gmer 193, &m<T 219 3T
T 2287 T |
#TT 26.- T

T 28-F & & 4T, FRtorfaa -

HATT X F AT “08.5(7) 397 477 & 57797 FUFTAT & @777, #F ot =71 [ a7
o fqe 5 ST F SEfie i F wfaeT #7 T dafae 8 odr gt
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IT I 9T T STEFIT FT GRHIT IT 3971 UA1GT1 ST TGgraa [Fa037
& foreT f3=f1 =7fr @1 (34T 1 fa & Safia 781 #2971

TR I IT-ETT 31 F1% 1 FTT [FEA1a1ad 7 Tia9e 781 #01-

(7) THT 7 % @iHE FT a0 [asl T g-#9717 §-35ea
S, T 1996 (FaT 1996 FT SAHaw Teai 12) #1
§T3T 133-57, 17T 133-7, GRT 133-3, &7 133-T ST 4137

133-3 & 3T #F FeTET GIRT 4 F Jei7 757 7 Faface
gI7 #1 aR1G & T5g T AT 57 # 9777 IRT 8 & Fe7T

FHTIAT TTHT FT HTT #7175 51

(T) TE-F9HIT q-T57eq Jief7aq, daa 1996 (gaq 1996 #T
STLIATT TEI1F 12) F ITFET % TN F FT 95T J2T7 FIAT;

(7T) TH—FHIT =757 fafaa7 daa 1996 (daa 1996 #T
FrefaaT aeqr Xil) # 3uael F i #7 F77 F<7 #1 gf3aT
.

() {IH % GETT & FIIT7] F [T 7 7T F37 59 TTETET TIF 3
&7 & qIF FT FT<)

(2) -4 (1) F IoaaT | qH AT IF ATIFRIT FT Al AT siqeor
FIT AT FATT T AT A<h orad IT-eT (1) F Iqaei &0
Seaad AT 8, FT GAaTe FT U a9 T&H wid & T9ATd, UH Tered
srferaRTdT ot ¥ qgHiaare & Y& & Jr= F7 9 21, g Uy o v |
JE@d T AT STUAT 3T ag fH TSF | sidfate gl SATusAT Y 39

i & Muers sttt s fafga BT s

*kkkkkk

3. STE-FHHI =T Ghraor stfafaaw
(gaa 1995 T 5)

AT [FeET

*kkkkkk

4. TF-FeH 85 Y-TFIST IATeA AT
(H=rT 2007 FT 17)

otaaT HET w2

kkkkkkk
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5. S-HH I = W (RfFmwm)sfaf@aw, 1956

(1956 FT 24)
ot A #7
6. ST-Fe T gfa g sfaf[aw, 1962
(1962 %7 5)
ot A #7

kkkkkkk

7. ST R sfefRaw
(1970 T XIX)

Feqol TfafAas § " & T O S-SRI 89 75T 89" 9 |

g 1.- ST-gTT (2) H “HFOl TT" F T U, "GEQ STH-HeHIT T ST
SERRECH
&I 2.- (i) @ve (7 F) H:-

() “TroT T TATE FRATEHT S F FTLO” AT F8; 3T

(@)"4 12T X 7.5 Hiex 3f¥ 25 a¥dieT ¥ 30 aRH e &l IS &
Y FEUE TRAT & =419 9, “S7 Afa T s <=

(i) @vE (2. F) H:-
(F) “TT=F T TS =TT S % w0 AT H:L; T

(T)FA< AT STATH o HTHA H TTAT 50 FHTE F FAL TRAT

FT 74,5 HeT X 10 FHie & e uw, o fafga
ST TE|

(iii) @v= (1) ¥, “qRT srfeurger Afafaas, 1990 it &m=T 37 & T 1T,
“oI T TSI AT T (oA e § It=d qas(T 3T qarerar &7
afermre afafaerm, 2013 (2013 T 30)” &, 47
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g 3.-

g1 5.-

g1 8.-

g 11.-

(iv) @€ (1) F T9=Tq, Mt Se:-

“(3.) “TOTHITR &3 | UHT o7 At g o 29 stferfeaw it amr 3
FT IT-LTT (3) o T TOAITAF & o &9 H Fregi=a har T g1

IT-4TT (2) % Te=Ta, Referfera sz #<:-
“(3) == arfarfaaw & foreT ara % gra gu oY, I et &= srferaray

SrEaT ¥ 19 FHTST & A= &1 9 2l & forfaa sereg 9% Bt e
& o AT RAT & T haol T TAT o6 HTel FIAATAT 3T FTOreqor
ArF9TFRATSA % forw Tortfa et Jifug #¥ ahar 2, o = sfaf=ay
e zae el e i /EfREt % @y g & e § seafua
39 €T § T IH HHT T J18< T@T AT Tl gl TLHhTL FheT & &l
TOTHITR & =0 d Fed & o Igiug U 10 o & =3 &
THTYT FO0 ofie Ut afifRufaert % s s srfer g, o9 & #ir

e w0

“OTIAFTOT F T UT G g1 39 i 9 R A,
o=, sraer 3T sgeer o Srereie, FTfeEr @)

ST-8TT (1) | “Ieda ST o o e wameiar & &1 fasriora o s
qHAT &7 % T 92 “TH S & forg S g 13 & srefiw o e
® & H =TT AT AT g T ST WdE S % I 9T, U Tl
ST T

“TETERIA 31T ST ot ThIH * o TT9 U< “HETEhiq AT iforsd ehia”
|

TS AT 115 T T EIATIT

"I 11 % 999ATq [AeAferferd sia;earod #3)
AT A AT ST 1 135(1) FETEhIT AT A=0F S ST 87 ST 9%, 3% FefiT Fav
G ST F fy ooy 2or F sregerer A 1 ST et T AR & Fer s s

SES

o UF AgTehi| AT A= (o ThiF ahl [Maedl § STatdd gl Bl 9 &
ST &l F&AT 6 (o7 TohelT STAT T ST T ATl SEH—HLH T S
Teeft game Afeafaaw, 1976, TF-FeH ¥ Ereea Atef=aw, §ad 1996
T THHT TId Fls AT TATeN TH qLg FAL a0l T Y7 9L AR Aal gl

(2) FTHTE, TSI | ATEAAT & GIT HGMEhH AT A=l Shid |
T & &7 § H F ITIRT & &0 IT9° T gq T A
ST AT ST ATeq & TTTET o0l (TSt T U BT T 3T
THEHT STANT IH I o ATERZIT I ZI ATl 97 I T & (o107 [T
ST |qhaT &, TS g 50 3 SATETE ATEREIT 7T ST 6T SaeT=hal g
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T 13 F T o7 At w@-

B o i gy (13- (1) g1 11 F FfT SHE F AR 6 A H ATAIRT FA
M o w1 anfR iy g % weRtiora 2 3 wesTa, SR, SR T g ST o

Qe SIS § GAAT F G0 6 ATAAH % Tehiw of TRt S a7 386 AT
T foTe & o &7 § T HiT Tl gl

(2) TowT s Rl fAfer & siafiee Gl Ao s % g9 g o,
UHT SATEREAT & TROTHE ST, GYETE o AN Jigd w91 1<k S
H el o/ a1 waT & fGwe &1 w1 e a8 9 AT SR Al
TET ST I T =0 Atefaae & Iua & srqan artee & fofed
U ToreTe FT FT ST T Al L AT SATAT 2

T A & AT A7 S arfEser g 313Fqay, 2019 €
T A oA T R e % B #7 w 0 9 o v e
STTErRT0T ETRT 3T Y fordT ST
(3)FTTT * fAamr A fReT wterRer "f2a #rs ot safe ar [
ATg a8 ATede AT ATaS A gl, TH-FeHIT - srferfaa, 2020
F IUST & Al T - i i\ F aree e g o
reft off =7 8§ eft o o1 Sr-srse e, =g S A 21, F Frteaa
T T ITTEERTOT 6T I fofd ST o f&T I 7 HT)

Tiq UHT AGAT  F TEhH o, WIEE, SE-FHeHIT A-Ae
srferfeare, 2020 F steamT 13 # IfeaAfa TR T SIqawor F:3m i
AR a7 o & "eg § A I 9T wHer TSI AT ATEE &
JUTEAET o HEH & ®T H JTAT SATUAT|

T = SU-4TT & FT AT AU qTaeel TH-HeHIT HedIeed
& TR e srferfeaw, 2018  srefim =ofua AgiforeT &=
TasRTe ITTErERoT ST AT IEeh! A & e fohw 1w fepeft ok red =7
SHL-HIHIT T &hid Afa=ad, 1963 & ITadl & Jd FAitead

TS AT Thi ¥ 3 9T AN Aal gl

qTT 15.- “freft s & wre B 7 F e 1w, R S A meeh o
=rters =hte 7 7|
AT 16.- “qi wfeRrger Afafaaw, 19907 F ®0e T¢, “qiH ool TTiaT T

eI aedTad H 3I=d TAEST 3T IIEESTar F7 AT ATer=a,
2013 (2013 it 30)” &

a7 ST-mT (1) 7 “Tro7 F =T e g 3

SY-4TT (4) ®, “TFem=w= & IA1 989 & T U, “STEL-HeHIT 9
T[T & T Toems g97” T

g 21.-
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YT 22.-

T AT FT AT JATIA

IT-gTT (2) ®, “wfasy [fy sfafa=w, d=9a9 1998”7 F #&MH 9T,
“FH=TO wiaey [fer s ot suay srfafa=rm, 1952 (1952 =1 19)”
|

T 7-.- g7 22 F 9941, Aeferfera sreama ses-

‘3T 7-h

THI-FeHIT sienfie A A
22-F. TH AT § I T HaeT § 1= srufera 7 2r,-
(®) “ghaear & =%, 9 a1 G & o, e arge, arfE,
Hrast, TREA w1 &Y UHY 7 Flaemu ™eaT e 3T o=
H ATEEEAT ST TH ALATT % 394l & [ory giagr F =7 H Ioorg 7l
(@) “gaq” T UHT FE FFEHAAT AT AT AT AFHAAT AT & T
feeaT St 8 TSraeT e I SETe, e, saadras o
TATSHT % {70 SEAHTA Tl &7 8, AT SOl areaids &9 § STAN 2T
R EAl
(1) “FereT” & o FT Ferded ATYIT g T THH TH ALATT 6 T

FAFET & FAT FT (HOATET FA & (0 T T @99 &7 [
o T e srferry oY anrfae 2

(=) Tt strenfRie & 97 sienfRre avaeT & g9 ¥ “sHraari¥eE hee”
q OEHTT T =F99 (7T 97 il THT S0 AT98q § STgi =H T
T =T Al &1 AT FLaT g 3T Irg TRl sATaETias TAraie &
orT I9erser AT 2

(=.) “FRm” & STRL-FHei st o [ 71 g 22-3 % stefie
AT TR GIT AT Al o A i 2|

(F) AIAT SATAHH T WAl 6 1 “Tawma” | G 9T, Iq6 S92 a7
I A A, T, Ie@AT AT 37T T AT FLAT T AT T
o9 | FE Wifds aiadd HeAT Sy g ol S (AR o7 w13 o
AT g Tohq @9 FT ATHA A5l g AT T TaaT e ‘A
FLAT” AT ZRM

(B) “SSUHART Fcdt ” | U T Tga o6 qLA] H -3 TATT HLAT
T STATYI o AT T A-3AT3E TATL HLAT THA g

(ST) “Sir=nes &= | UAT Fils &= AI9Id g S 99hTe g Tord= |
SATAAAT ZIT Ueh SAATRIE & SAITud AT 7 g 3% gl ST a9y
ST 8l

(37) “Irenfe TEr’ ¥ 9RE g0 949 T T S vEr w1
AT g ST A FeEmEi i s qaet 1 [t F#53ar g i S
ToRelT S=IRT AT I=AT o 97 T 3T FLTaT 2
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(1) “Ug=F F AT H ATeAl AT G FqA ATt & g ag= & T
TATL % ToIT #1595 918 ITeae gr AT qTasli=F, ATHS g

(2) “OET | HaT il Tl G IT TG HT FHls TN TTHIT ¢ e oaqH
Aferfera oanfoer &-

(i) T8 9a= AT AaT & T F JT aEET, 9 7 e gy, Af
T2 2, T

(i) U AT IT AT o N7 §, IHEAT SATET § SATQT FIIET T FHLA
forT =mre g e fRfdm

() “fafRa ” & =8 e % srefi= =Ty 1w =t g fAfga afsna
2l

() "I T “TogH ATh” 9Te FT HH: Tl T R AT Ivg “9IfH
AT qEATET ST TeAaedTOd § 3fud qeEs $i IREiedar &
FfeRTe sAferfe=m, 20137 & oo 37 2|

P fremmrsic 22-9 (1) s-Fefie @9 a7 &8 § Enfed o § IR od

TS SIS TFIaT Y ofier T 3% gegateqq dfd & T1IET &Y T
FIT | AT T qLAT TG T 6 Tl o 3T UH IANT ahl
TITIAT ST 759 F Ha9 | SATIATAF el hl ST 6 TEhiH
AL TSI H ATAAT G S-FeH T et [ [ a7
STF-F9HTT FRTE g1 AT g o= [ & 91 & u Qe
TATIAT FHT
(2) 7g A9H aTad IALARIT A T AT A qTAT T =ed
=T G ST T o9 [ARTHa 919 & a7% ST FT ThaT g Y 57 9%

T AT /AT ST AT B, TAT T A A QAT THL 0 qFI(
ST, o FT THhaT g 3T ITHT (FUeH 27 | 47 g 37 I8 =
TEATT o TE61H o Tl 9T Hrd M|

221 (1) fm ® fAferfea are e anfer g, srq-

(F) SHH-FHIT TR T 9 g fHaaw SaH 7 uw

A =1 deeq

TR T Bl 1 qeTgahiT g,

(@) SEE-FHeHT FEE B BT T AT et U HaeF,

O O

(M) SEH-FIHIT STT-FATE SSHATAT TN FIRT AT G UF
IGENER

()  SEH-FIHIT AT G UH AR | 8 qiHiese 97 Haer®
ST ST o 0T A0 g AT IART AT SATA AT Toeq o &
AT § AT TH &4 H FwAq a7 Hgh AR & Bar &
STaTee Fee & o SugF 8l
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(F) R &7 Ta Yeere Haers, A &1 gt ff g

(2) T o & aeet & & uF ofh R & sreder A st
Y 3k U o TAgers T 3uTewey e w2 "t 2
22-7 T =af~r 1 B & e & =0 § amaies Fu o F oo

Ja A gnm, afe a8-
(F) AT 7 UHT FHATL g ST 39T Tae Haer 981 8, a7

(T) IR g, 3T IH F&qq ATATAT G VAT AI0q 0T T47 2

@) fearferaT =t &R @ )

22-8. (1) (F) TLHRT GNT AT RTH &7 steqer, SUTEaer S

39 T & YH1E 99d I8 9% AT TG,

(@) 4T 2277 FT IT-GTRT (1) F @ (@) AT @ (1) F Tef+
ATt e Fafad a7 & TH1E 939d 98 9 a7 T8

(2) g7 22T #FT IT-ATT (1) F @€ (F) T G (T.) & T
AreTATate R & Ao 7o7 Afgq a9 i Al & S & ghale
SR TAT e ST aresTiie, ST v g s o smo
et fAeers &1 39 greT UHET e ar e "Ere e F o
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THH AL AT MU FAET F AET S TH ATAHAT F TS R
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(2) faferee = i arfxeat &1 Ifasde T9TE =Ter fo AT AT 13 T2
orf=<F argTegar e et § == ey g oo w9 9 srufea ar
AT T FHT AIHAT % HGGg H TG T AT AT FT TS
TR ST FRaT B

(3) =TH AT & oMefiw  amTu Ay Rt wr weraa ¥ werfoa e
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AT o TE T (AT SO ST o1 3 & %7 7 g7 30w ¥ femssa
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STUA

(4) Frarraes grar o o uE @ off AT 4t suiaeer T §
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AT AT o7 e FEare! 98 F=1s AT AT F=e 39T+
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@A ARV sr3or F arefim w1F ¢ 7 Ofy =20 ¥ 0F 74 ¥ feg fAm,

ATIFRTET AT Faw 7 =qE FATRITT ATHAT B, F ertaaq arg i
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forfaa & a1 A1 it 9@ 991 [RU 39T #6918 781 A O S 39
TEATT o ATEC H [T 37 g A7 Fohw S o forw smrerfaa )
(2) &t & Hayg | UH T 979 F AT § IiE wrAETel wT F g8
S TATCT AT T TEqTE FoRAT AT 9T, a7 aTal S8 T Tedriad
AT & AT T AT Al BT A UH T&q19 6 TATY Taarat
BT @H ahl 5 FHT AT T AT HT

NIEECE] 22-FFE  [TH ¥ FAY FRerd, AT T F9F 99 IH AT F
FReT STeer & IETE | F1F T g g AT AT F & (o0 JIX 8l T8
I, ATLA T &2 |1gaT it &9T=T 21 (1860 T 45) F 9= A AT
sk GH S0

TR THT 22-F % . TH AT & e et ov7 fafy & siafase Iuadl
H et FEwTa a1 F grd gu ot Tt aw 1

AT T A o 2-FF T I3 =9 AT & Il F AN FA H e Hag AT
afRp FISATE A+ AT & AT TLHRIT AT T U ITGe T Tl & AT
T 39T T FHAT & ST T AATT o TI° ITSLT o AT 7 gi AT Sfr
S UH I AT FSATS I Z2T o (o0 9T F AT THIHT o 3¢ TR
HATHAT § TLHRTT HT AT SATAH R
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“50,000/-%.” ¥ “2000/-%.” T@;

(i) IT-aTT (2) H “3,000/-%.” 3T “150/-F.” F TIH UL, FHL:
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(iii) IT-41T2T (3) F “1,000/-%.” ¥ T 9%, FW: “10,000/-%.” T,

YT 26.- S-ETLT (4) § =7 &7 &09” F €I 0T, “37 T &0

8T 31.- “qTfdEROr ¥ A9 wedd gu Mawdr s o|t 9% e ag e
STTErRTOT AT [T, ST AT /18T g1 1T HL|

1T 34.- (i) SH-om=T (2) § “T&faer afkar |@igar 19777 & o+ o, © Ea
TehaT Higar 1908 (1908 &1 5)”; 3T

(i) ST-aTT (6) H “HTEAEAH AfAHIAW "Haq 2002”7 F T U,
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T 43.- “TorEiT < HIEAT F T UT, “9ATIA T <2 "igar (1860 FT 45)”
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T 45.- “gT YhHAT "igar, 1989 & =T 327 & TI9 4%, ‘I WHHAT Higar,
1973 #it g7 29 (1974 F7 2)"|

quE () § “TH-HIHIT ST gL U ATl FaeqT AfI\ a9 daq

q1T 49.-
1963” & T T, “TH-HeHIX o warad  (Rfaaaw uF
Se g )t 20107
8. ST-FeiT a1 At & (Rffaa o fFwm) sfaffas
(2005 =T XVII)
T e

*hkkkkkk

9. THRL-FLHR YA STEM AfaHaw
(1960 F1 XXXVIII)

qEOT AT TS ST I I UY, FAT CTR-RCHIT §9 ST &7 3T (-
FEHIT T T & qLhL” 74|

CIRUN ST-ETRT (2) H “STHL-HLHIT TF” o T U, “SH-H9HT 99 57 &7 74|
g 2. - ot 1

2. “Ig ATARTH T TEE-FeHIT T T &5 I AR 2.
g 4.- (i) IT-4TT (1) H:-

(F) O 9% H T qHAT 8”7 F T UL, “Og T qH a7 & forw e
JAT FFAT S T
(@) TIH TH A TEqH B AT
(M) ST TEGE W HSET TETH LA ATAT ATl AR & T 9%
“TSET &I e ATl HEH AT T eaer” @l

(ii) IT-4TT (2) H ©E () F7 AT AL

(iii) ST-EITT (2) o T9ATT e erred ST-6TT SIS 3T
“(3) TTH UH I29AqT & ol X 3q a3g & [fave e § =afal it
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HTEeY WM, SIHA A1 a7 RSHa o & srefi| afearua s\ &
START & LA G FT 95 T < T 2|
g1 11. - “HOfr gEATar Ate=aH, gFaq 19777 & TN 9T, “H9R Saeer A,
1882 (1882 #T 4)" 7|
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10. STHE-FLHIX Gf gar =R sifaffas
(1972 =1 XXIV)

T e w1
11. STHRL-FHIRX -To1E AT
(@ 1996 F7 Xl

OOt ST § “SR-HeHiT g9, “OER aeu 9T ‘ST, Sl Fel Al gf, % T 1Y
FHIT: “THL-FHLHIT T T &7, “ TS0, TAT “HHF 7T & TH |
1T 1.- ST-GTT (2) § ‘0¥ TH-HeHIT 5T % &9 %, G070 TH-HeHIT 99 57
&5 T
g 3.- () #ISETEE (1) § 9@ At siq-eand #7)
“(1) i g & afesa & ST o g afga 3@ gt @ g, Reer ST
FU 3T Hag ATt & T 7T ST 38T § AT 63T ST Jehar gl
(2) “FT T Feg TSI T GTX [T T-|TT FHAAT, AT AT AT,
T TH Ao, B, FIE AT TREMT FEOA AT FEAT-TIT FLA;
TLATAT T AL, TS RIHIT, TYATAT, FET A, FiT ATee0!, FY
TEERTOT AT el Ud T SHEl T A S ATl o gated
afatert & s g
(3) ‘AR ¥ TH ATATHIAN % Tl Ioq “Troreq A2’ F ATHIA &;
(4) “TEH ITIREL | TgeTARTL AT IHh THFHET T o AT | T
2
(i) HiSET @ (1) F @< (5) F €9 | 6 ¥ G6A7ha ®2 qTAqT TH THIT d&Thd
U T ET (5) F UM MHATET sia-eqTad H7
“6) TR H “STEL-HIHIT € ST & LA ATHIA 27
(i) HISET @ (2) UF (3) T @ (7) UH (8) F FT § TA: HEATRA HL AT 6 THT
I FEATTha T U @ (8) H “ToRTuae”, % I 9¥ VAT 9% TE|
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(iv) HISET @< (4) F @ (9) & ®F § [7: GCIehd F< 3T TH THL I7: AT

(vi)

(vii)

(vii)

(ix)

T 1T @2 (9) F I M torad sia-2amiud #L|

"(10) e = & A atafEe 1970 F sefiw srfegfra s et
H FTEY % &1 & (o e gt g sfagi=>a f| Soanr =6«
srf s 217

HISET @< (5) & A F AT "is@T @< (6), (7), (8), (9), (10), (11) 3% (12)

& HAT: G2 (11), (12), (13), (14), (15), (16) 30T (17) F & & I HEAHd

Y

TH T I HeTithd fhT 0 @ 14 & IT-GE (F) H "THL-HIHIT, 7T 77
AT ST Afafaaw, 1963 #it g 56" F T T "STH-HeHIT A
Taree (RfFaas ve wage) sifafagy, 2010" w6 ;

TH T I HEAThd [0 U @€ (17) & SIUA M gd S e d &< -

"(18) "wAfIARf" & fAvwq e afafaaw & stefi| = s i@ &
srfershd @t § TR i % Feol aTer HXierd FhraaTe 3T SAfersT
FreraaT % =1 § afvarfoa safe & srfesa 81

HISET @€ (13) &1 A9 Fi¥; @ (14) & @< (19) F T H GCATThd HL 9T

TH YHIT A "@edithd U U @ 19 F WIWE IRETE kT 9T

Aferfea @

(19) "FT ad" & AT &= F o0 F9T-a97 92 912 g Ateg~>a a9 ¥

Af 3

W@ B (15), (16), (17) ¥ (18) F1 F99r: &= (20), (21), (22) 37 (23) &

& § O HEAThd HLl

TH YER A §egifhd U U g (23) & TeATd Mo dq-erd

-

"(24) "zu sfafaam o sfoafaa "afer 39«1, "q1eT FH", " HA" FT 9

o T ST SHL-FeH T 1 gared (AfF=we siw segm) sfaf==w, 2010 #

SIECHEGREER IR DIk

T 5 % 99T, A3 GTT 5% FT 3 TIT94-

Tqoreg J1e

“5FHT.— (1) TH-HHIT §F ToT &F & 0 Toed de gnm, e

Aeatertera aeer amfae g srai: -

() Tt SATh, TToTea 9o Teqeq gl 3%
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(@) STH-FeHIT §9 T &7 g0 A< 0 S a1 a9 & af=a 12 &
QRS

(2) FHRTT o STefTervr, Ao S M=o o 7eqefier, 9 2o st aw § 7o
T FHT AT & a9 § qeF = arfeemr g

o fr afwwr 55— (1) 91 Aferfaa w1 wa -

AT FE : (F) = ATAFIT AT TOHT Tg et w7 At & srefir sra=y arfxeat =7
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(@) 9IS F ST F UF a9 fiT qFGfy & dav arr 140 & pefiw e
Srterfe=mT & "ataa aHt ATt w1 o a9T
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FAET A Uw ar ey oaftear a7 By e sfeer =

arfersrTiRat = Feal i giu"
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|

T 12.- ST-8TT (1) o TG T ATT L

T 13.- ST-gTT (1) % TqF (F) |, """ & 9979 3T "TANT A & Tgol” "de” Mg
|
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v) A e s RrdmaT

g 225 (i) IT-GTT (2) F T 9% Aot o -
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“(2) 9T T TH LG ® ® H NI T UHT s7ater & T a7 g s [&fed
FT ST Tl g ST TS ITHaF Hl Rioed TTET H G L, AT F 307
AT T & o T3 4, 37 9 39 3297 & forw Ao S 2 F o
qETH AT
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g 101.-
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I AT, offde, SATT Y IFATT A g7 AT i T S/ 9T FeoT ol
AT ATeF &I I g ehre | At U5 deredt, afs 12 2, & srefia wrea
2T S,
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T (1) § "srferanT e ar |@3fea PR & T 9 799 " fesary”
TIAT "UF FeolaTL" 9o TG |

(i) ST-g=T (1) ¥, "SUTLE" F T UL, "SAE AT UL IATAH" A58 1@ AT
"R ST ST o {1t (ol o q19e | 2 FH)" &7 AT HLl

(ii) IT-LTT (3) T ATT FL|

ST-4TT (2) & T9HATa , [ fertera a1 i eqT-
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ey
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|
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FrferepTe i rmeTiam

EICEGUCEIR R T8
AT FEAT

"SI X F
gfr T 9g qT 3T
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AT TH ATATH 6 ITGLl & AGeT o9 § U JE9g=dr &
HTEAH |, FU ¥ gag wafafa=i & forw i i &1 g 9 o 41
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AT X-g

ST T

1197 - (1) e srferfa=m 1970 & stefimr afearfo e & 1
SIEH, S ata=aw F qefi wfea e wfewont F it o

Tl &= Aled, dre Al S| & o s srfaser grm sfiT e
TR AT ShIA &f, TATEAT, I T FLA 6 o7 ST gl

(2) IT-4mT (1) ¥ A<y & & a7 & o &7 33 3 & o
gre, faee sferf==m, 1970 ¥ Sfeafed siEhaT &7 STqarad HT|

(3) IT-gmr (1) # e eefia = a1 =69 o &1 79T FXd 999

are Awferfad #7 e -

(i) TR & T8 ST 3297,

(ii) &= TS & 7 Fo w7 o,

(iiii) FET, AWM, Fosl ST AT BEAAT 0l F3T & (o7 TLFT g1 aATA]
¥, ST 7€ GIT SAaeTT THAT TS 2, FT HLET,

(iv) ITHT ST 3= HETLHT T TTTH ITANT;

(v) TTRTRATehT, TaTaor ST a7 Stiaw i g,

(Vi) STAAT TREA Sl FH % Ted 7 sTuferd 9add &7 T974;

(vii) STATHTT AZa ERTaTHE TITSAT o o7 S T 70T,
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(viii) TTHRTT GIRT TS &I qqT0 T FT &g AT I8 g Ird T9A
T 3+ |

e Xl
JUTY T ATt

gy i enrfeqar  119-=-z7 srfafaam a1 zoe orehiw aw wro R § siafaee Gt of
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(1) (2) (3)
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HTEAH | AT L 6 3297 & TEATAST IATaT 2
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T 127 .-

g 128.-

g 129.-
g 130.-
g 131.-

T 132.-

g 133.-
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AT &, ATSLT FIT QAT AU AT TRdT g S I UH ATTHA & T T T &
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(2)
3)
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IT-4TT (5) % o=t , fAeferfera sz 3-

“(6) T AT FT AR FLA H Teh TSI ATAHIL I SFHAAT, ALl F Hae § S
It BT erfpAt yTea gRM ST =R A AN w9 Afee e ® 9 et |,
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T (1) % Soera | 3

(4) STa-

(F) T afafRE, 1908 (1908 #T 16) ¥ wefia faeh Thwew a1 3u-
TR, ST a9e | % geaiaeor F Hated ®ie W FEaras e & oy
STEQA TRAT SITAT &, T g a1 FAdT g AT SHh qT6 [A9aT F:iTed & 937 F10 g1
¥ T AT ITLTT (1) FT Ieerad FHLd gU AT TAT &;

(&) U TS ATAFRTE T AT a7 39 T T reae 9 AT Fheft off = & Jreq =

F ST 9T T AR IToq gIcil g IT Seeh ITE TA9aTe &7 9F7eq w101 gt o foheft
AT R AT IT-GTT (1) F IS HT IeAST Hd g FATT AT AT 3,

T UHT IT-T(SEeT, TIEST AT T(TEF ATERTL, STET AT TATHAT 21, 39 [oret % I
T IH AT T SATAHIT &7 s JfH 71 57 #7 a8 Bear o g &iw sy ve
T o AT 9T AT AT TH T8 Al STHAHILT AT &I 9%, 3T ARAT &l 51 I+ &
AL F TAF g, Hl AaTe F I JFEL T&H Fd gT 9 HQM AT Tg
AT T o FAT G T AL IT-LTT (1) FT IeA =T Fdl gU AT TAT § T
g HaH TTH & arta & 9 A & Wiae =0 gae | sroar [z stsferfaa o
TAT [T o Hag § TRy, IT-TTEeT AT Hafad Trored ATeaT<T &l gi=ra Hm

SUTTHFT gRT &9 o U = feed & qff &1 v ffore siqoor swamr (1) *
SYFLT T Jodwd g, | AAG FAE AT o9 Hgd H IUTLFRT ZIT el oF
fArota/fAewet v 7 T s 97, 9 =5t 99 a7 30 At i erafy ¥ sfae, P

T IUTIFT GIT S8 A9g & (AOHUT i Gof el T QLT [&AT STaT g IT SUTLFT o Hol
TT HEH o AT A #hl FFTer o iqe AT TH qg il ddl ety Sreehr TamiT

e g ferfera o #eor Rt v S o fore orqem <4 e 8, & forfeag s v 6 39
THATT AT T AT ITIT T AhdT o [oTHRT T eI a8 IUTLFT g, TAT TATWT
SUTLHT IA1 TAT AT FolFed H GAATs HT AGHL TS HLd gU, ITLFT 31T (70 10
fAoir 1 Ioe gFar §, SUH IRadd # g6dT g AT Il P FT Thal § agT
TR AFT T o sffaw ua o= g

6 (%) fo sy Torea sAfeerT it R 9, a1 Bt smaed & 9req g 9% AT
3 FT IO 9Y, 9 refiey Rt Torea srfeer F ure sfea aEt A fAuew e
ST = 9TH qa et Fwrdarar, Ses #re orfie 981 & TS 7, F Tg a9 & fou e
AT At g o UHT FEaredr v e qefi R w st #r RAtesrear
T 97 ¢ AT 0 a9 § UAT ATQeT ITT F GohaT g, o ag 3t=a aw=n




[\ [I—E0E 3(ii)] HTLT T (ST ETLTI0T 51

(@) = ST-RT % dhE T TF T BT st w1 gHars w1 da69T TG Tgi 0T
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T T 6 3297 | AELTF AT HIAT G0 T, UH TG T
TRl 8, ST SH ATATHIH o ITGLT * T 7 2|
12. STEL-FeH F STt &7 fAeew, Reror sfafa
(1960 FT XXV)
07 &9 H Hae)
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STTerh Ie o q=Ta aTHe T stroam e
ST-4TT (3) H, @< (W) F T¢9Tq, M oriad @, sia:eqmiad w¢ srerid:-
“() STgT U fefeRcaT A7 gEtaa ween | I g aTell SITeATiea e faa
LT ALHRTE FILT ATATHAH o refi7 IrfAeat &l 1 2 | Fils A= &har ST g,
qT =0 Hag H UF [Gao o[ arius Ay Ewer § a7 @em a97 & aw7e J&qd
Terrera feraeor § erfaer fohaT Sroa™ e =9 a7 T TIeEisheor g o -

()  wfafaw F ofim TR 9% ST T aredar A O BT W OATS 9T
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(i) =7 =H qg F F=ad Aad g T awdias® a7 H9Tad aererd qieomHl |
Tated g; 9T
(i) TR g YFaTiad SUATLeq® 39T

23, STH-FeH I FAfRae sifaffas
(2000 T XX)

TS G T S TATIA-

HTT 18 (@) F ge=Tq, Aeaforfaa staeamug w2 -

oS & 2o § T IR “18mm - (1) RO F T off g9 #7 9T 18% i 39-

I IARATALT G ooy (1) F onfim Fegd difm 7t Foar sy =tz 7 @
ST A TSHITdH qTET HT FHie gaed het UH 998 7 T
T §, ST AU qA T ITah & | e & aRomHeasy
Afeaca § AT 3T Sl 38 qg & (AW & 9897 ¥, 39 aig &
€ & T 18-F & 3T &7 (1) & TEhiT of 39 T TS ITdah
A FT AR AT ST [EE 98§97 ¢, 3T 39 3T &7+ &
TR o 9 T TSI a0 & HIAT ST

(2) ST-&ITT (1) o TATSIAT o [oIT, T AT TR 6 TaET F T
TSI & &1 9T gam /e S Ife ST Fad qfe
Hefaq TeIad & & gaaq & [AJgE 995 =9 g &

AT % forw \gaa gn

*kkkkkk

24, STRL-FeHT R A srfafaaw

(2000 FT XXI)
TE LT T 3T
&I 34 (§) & qe=Tq , Moty sia:emiua w2 :-
FreATSrer it e & < TN “34-@@ - (1) T 5 U wEET AT 347 Y T4 (1) F
AT AL ET s sy e . B s, o 7 s a0 o
ST T T Fls HaeT UH THg & T59 FLAT g ST 3907 JoT

TSI ITET T ST eed Fedl g qaT ST 379 qo T e
T H A F TROHEST Icq+ gal ¢ 3T 39 da%g &
9T % 999 ¥, 3§ g & e & g8 TeHAIdw I A
SToarT fSrEeR T ag e 34-F dT IT-gTET (1) F 39T F
Hefad g i 98 a9 =0 SU-gT & TASHl & (o0 IaFT 99
TS & T
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YT-36.

gr-37.

Ygr{-3.

(2) IT-GTT (1) F TISET & 0, TH W H F 9867 5 99
TSI & &1 AT gam /T S Ife &Y Faed af
HETIT TS TS & & AW &I (gl 9887 36 a3 & [aHe
 fore wgae 2

(i) IT-GTT (1) ¥, “AI ITUGT § & Teh &7 09, & T 9L “Teh oI AT o AIETH
o IH qTIET | T AT L T Y
(ii) ST-4TT (2) 7 -
(F) “FATE T ARG F T G 6 o0 F 2 92 A F wEa &
e gHAT T
(F) T8 T 6 AT (AeAteiga greAterd He -
“Iig g 3T T AR 3T SU-HETHR T FERTT ST TH—FHIHT TS
(T fafa 1 sraer) Ti=ET smeer, 2020 % YR & Tgo A1 (AT 11
g, TR & FTdahTer o 97 Agfaeqrit g
IT-4TT (2) ®, “Ue ¥ 7 A F £ U “AF-ATATS F F7 gl T, AT

25, STRT-FeHie ffae Gar e siw st afaf@aw, 2010
(2010 %T 16)
IT-4TT (2) % T9=ATd M {oriad sia:wmiud < ;
“(3) IT-GTT (1) | siqtase T ara % gra gu oft, v srfgemt & afa/aeh #ir 39-

T (1) 3 TS o o1 U STTEaret JH=AT o

*kkkkk

26. T AfafAgw, gaa 1977 (1920 £.9.)
(@FT 1977 7 40)

TS YT T SqRATIT — ATT-1 3 G997 e toriad siq:eamfud &y -

gqra-2.

“1% STFL-FIHIT TS (Ts7 ATt &1 srqer) ai=ar sreer, 2020 F g 97

srterf=aw # gtrafora w0 Suey, T § AfSg=aT g0 99 g Afga i
ST ATt A & a0 gl

[Nl enN

(i) @< (1) F 9 9¢ Ao @

“(1)” sTeeT g=T” & T g T qA1 oEH Heanme Ara=aw, 1996 (1996 FT 22)
T T 8 T IT-GTT (2) & Tefia &R &7 STshdl g7 Tas((aat % saed &l
ST o 1T 8

(1%) “doT” | T S AT TFH ST o T § F1T FHLA qTAT Fils ST A<k REATAT 8,
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(ii)

(iii)

(iv)

IT-LTT (1) F 3 § @ (5) ¥ fa:=amiud &< -

‘AR zad fRa= Aafeafera Agi g 2

T (7) F T9ATT , T FITOT AT -

“(7%)” AT T | 39 8T AR g are f[Ater & srqEre A A

T U T TFT=ST U2 &€ ohT T Fleeaed & Haied el 3T @Ia & -

S T g AT g

d< (10%) F q99TT , SAq:TTId -

“(109) “RRe=” # wfeafea g -

(i) Re=T T, IS AT HUAT FT FIS T for@d ST K0 & 97T g, 98
TEY FHOAT T TREIRIET 92 F1s FF @97 27 37 981,

(i) et Aoriee s 37 e taie g 9 R & =9 ¥ 4%

(iiiy e R 9% gT qug-aag a7 fBfAtese R S @ arer v au

T STHT, AT ST o, arforsT 9 &Y 9o a7 IRiwd TRaFHhar &
T U7 9T

(iv)  wfasga foraa ==, qo

(v) e gty sie ffms e g gwg-awg o f{fds #18 a
T foreT ;

(10m) “Frarrme” & witafm # -

()

(=)

e srfafa=m, 1996 (1996 T 22) Fit 41T 2 i IT-4TT (1) F @ (T.)
¥ airarfog =7 § s [enn, &7

=TH ATATHIH % AT 6 0 FEamme g & o0 aerae § ATeg=ar geT
e 1 AT G SIS IS g ThTs;

gT (14) & U9 97 T6-
(14) “Feraa” ¥ afrafor g-

()

(@)

T TEqTaST, SR FIT &g AT ATSHT AT Far &g grar g, I1 a491s,
A, e, e, dured 31 &7 A Tl

TAFTF & H AT F=TIAT IF TE(F TF=S AT HEIRE & aqaq & forg
FATAT AT TF TEqTST o8 GIT &ls SATHE AT qaed og grar g, ar

FATAT, TG, HHa, e, THTed qT &S AT 73T 8 T
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(vi)

(vii)

(viii)

(ix)

(x)

(M  AgET 1§ ITAfEd w7 IEATAS, AT TEH GRS T H
Steg=ET 3T fAftase o ST oo arer U o afvqforT 951 &,

GT (15) F T9ATT 3 TATIUT Fe -

“(15%) STIETRAT” & foet AT =orich forer Sfasgiat v ST 2 7 STiaehT a1 2, |

AT 2

GT (16-F) o T9ATT , Fq:TATIT F< -

e forEd & daer # “Tad aren o, o Aread ' -

@) et off w=iF vwes # G oft afogfa &1 ser B s g, & 59w
areqd g o 5 Fa a2 S0 F e AT g

@) e o afafa s v RS F wreaw F gEaiaia it STt g AfhT w2 iw

TS § TSTEaERT HETE A1 AT SITaT g, &1 o UH forgq § sfeafed g

77 fa=me; ' 2

@M R o afasfa &1 wetE vwesEs/ e F fEm sewrer @dEr v 9=
STTAT &, aF 28T orf U foraa ¥ Sfeaferaa gea ar o= o g;

@< (16-9) & TI9 9T 79 : -

“(16-=) faauar s’ #T o1 9= § FRET 9T w2 UTF=s § g3 wed IRT

T & 2,

T (23F) & q9ATT , AT HY -

()  wfagf "@faer (R stafReam, 1956 (1956 T 42) #it & 2 F @< ()
H gfveriea it

(i) s foE 9% afa=aw, 1934 (1934 &7 2) &f 9T 457 & @< (F) #
T “Shateaa |

(i) AT R 9% g q9-aay 7 AfAiEe e ST 9@ e uE v 9@ 99

T g afasaar sater & foro smT, arferSas T f5e, arforfoas o=,
FIIE TS IT TIT 31T TH AL o =7 0T, AT foraa; a0

(iv) T 99T G TSI | ATE=AT T, 39 A=IT 6 TAST & o
STAat & 9 § =T hie T o,

GT (25) F TATT A FATIOT Y -

“(26) w2t TR wftwf £ -
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()  sTaaf afer (@) affe, 1956 (1956 #T 42) 1 omer 2 F 2 (7) #
gRaTioT gTeaaT It T TEE S a9

(i) T AR GRT H ATAEIT & TASHN 6 o0, To9T § ATERHAT FIET,
ST & oda & forg I 31 Rt gq; BfAfdse vE s wewi,

-4, Y- (2) 3 T9ATT A TATIOT Y -

“(3) IT-TT (1) T (2) ® siafdee ff ama & g gu off Gl off zog, o
STt it fsh! IT SEATALT & A9 H o0 of@d 9% ¥ F9-S02T 917 9F & o7efiT
TAT g, 98 TH 4T & AN & (o0 T foraa g T = avg & et off avee
T Fatara et s forga o i1 wei-fi . gl ST ST,

T YT T FTRATIA - T< 6 F JIATT , A TATAT F9;

“(6%) &I & & § qiaqfadi 9% T ST Tl aTs Sl — 39 Afa=aw7 a7
et ot fafer & siaferse foreft off ama o gra gu 1 -
(F) TH ATLIHAT T Teh AT TH TR i FITGadi w1 ST FHed 997,
ST Y T2 wfasgfat 7 et i 9w B gar g si Uy gt
U {EL AT il AF9THAT A5l 2l
(@) FrET =afe & FEumme 97 Faarmme 7 G st |t &
STl o ToTEelshd TaTH & gedaeul 9% HiF  dal auAT SITus|
TISHHAT - T T & TEhH o, JTqsqh “ATHRIET TqT R &1 qgr 7T
T ST e sfefaam, 1996 (1996 T 22) #it &m=T 2 #if IT-41=T (1) &
T (F) § fear = 2
AT €@ Fh.- F FOTAUT — F2ATT || H, “fw forEar i 3aqr  q49tad 9T F 99T
e g siaeriog ®Y 9ma:
“&eh.- T TS | AFa o forgdl aoT Feamm g e 7 3am

“OF. Wih THFIAS MY IR # aview & o fi g forga, (1) @ sfaffew &
safase Rt ama & aTen, -
(F) it it fht, =g Rl sremfa g1 a7 79T, T TFa=s & JeqH
H 6T TS T AT T UHY fasht 9% et g1 H w00 B G 5T &7 THH-HHIT
AT &l AR T2 U= AT 9 GIT TTTerhd el W gry =0 a<g if
STt & S god 9% A9 G 8, Tl Ifafadi & ad-a9 & (HueM &

T, Fa 1T TR g atea , Faai & A v o s,

(@) T UF &R g0 @2 (F) § [Mfese T Ff 99ae & e & srear et
o= & forw wiasgfaat &1 #1E gearawo, =g Rettady swamhea g a7 s &
STAT g, UH ZEaia<ol 9T {Herame gy ST-HewiY 99 o7 &7 G 6l A% F
FAT TLRTE G 9T MU AT 6 AT S 9-6 U o3 o
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@M FfASAT & ST A & 999, MAAne & Rale # AfQ wig A a@ara av
afadd AT STar g a1 edm e g7 STiwdr & UHT =51 § Gatad gfagtadr &
T AT ToF IT Hai T LT G 910 T ({1 & STIE 69 97 &5 qLah1e ol
AT H AT AT O T T-SLET THA 0l S0
(2) =H AfIMIH ¥ sidtace AT ot a19 & 2 gu T, 3T-am (1) § sfeatua foradt
T AT 1§ AfAfae s aw f| 79 2RI ST UH fored 9Y {g R Ay sraedhar
Tel €l
g faer st o= srfarfa=re, 2005 (2005 FT 28) Fit 4T 18 * refiw wriua frefy ot
Faoree T fa<i 94T g § T T U= T e § 99aq & fored & 9 o
6 TATT Al g
(3) TH T & AN giF *l AIE & IT-aTT (1) H Ifcaftaa dad & gaterq el dF T
T FATA A7 TRt o7 TeqTaeT, ATe AT TAFeiive &9 § gl AT ST IT, UL STH-FHeH T 5 1T
& gL G il w2iq-He o a7 ushe 981 oA sl
(4)  T=iF TEEES AT IHE G TTAET HaheT R a1 Meqmme s 77g & 3q & diF
qedTg & aY oY FET TR G 30 Hae § a9 70 41 F Aqa, TH-HediT 99
TS &5 AT & T F 36 o107 & AT THT T BT Hl TH-H9HT T T5T &8
TCHTL T AT FGAT, T @EERTC FT Hare Raq g i R @de 9 ¥ 978 W8T g,
AT FHATL I TEH-HLHT 9 T & LA 6 T8 UH G 6 ATIE &€ T TATA 6
TR At 1 < U wraer § SrEt @hETe F vAr e S gaer 9@ g, a1 0
H A ST AT TH-HHIT I AR & O TIAATRIEAT 6 TSreeishd Hidaiad & dqid
FM

T TH T8 % e H Ugd Tih UFIAS AT Iqh FIT ATeFq W\ = am
Remme =0 a3 & ol § fAfAfes &1 a gagr © | & ®7 § ©=9-20 & g Jiaed
T H FEIAT il T gHATT T

TOSERTUT - “TTATRIT” oTsg T Fat o1 gT ST [ sifarfaaw, 1996 T &m=T 2 (1996
FT 22) % GT () H 3T 1w 8l
(5)  =TH® FIT AMEFd AT A &7 YT Teid U=, 99 & IT-aT (1) §
STeafard AF-a &1 ST T TEhTL & (HIH1 g [Afgd & | T&d HT,
oF. Wi% U A< FARqmmR & Areqw ¥ 35U A9-39 F (14T =T A9 <97 & 7 Fi
T @, - =0 fafem & siqfase et oft ara & gra gu of -
(F) T TTAIQAT FT Tl U=l A7 Haane & AAqmEr el o7 J7edq |
ST 33T STTaT g, a7 UHET Toe TTasgia 9% ST a6l T8 e Tasadl & i
T & T T aqgal-1 7 AfAfde aw o sdswar g, ™ =01 92 59
TSTECIhd AT 4T g, gl ¥ T HiF 3T gRm|

(@) o Teid TFES AT R % "reaw % srerar fa= oo stasgfaat £
TorehT IT ZEATALT AT Ivg [T AT STAT &, AT 36 d¥g =l Tedah fasht AT




[\ [I—E0E 3(ii)] HTLT T (ST ETLTI0T 63

SEATALI AT I ST e I TAohaT T gEATALOThal T STTL IR, FTT a1
1 7 fafAfase ¥ o 39 a3 & forga # fafAfds sdewm afer w = a6
< gl
aTa-21. (i) “Torgd =t T & (o i Ea I7 ARG & AHT UH T2 i AT T & o
& T 9T “UH T2l AT ITASLT T ST To* 9063 19,

(i) et Tiqes & s emad w2 -
‘o ReAforfaa % Aol § S 0-S2 i 0T o oI ST 97 g -
(i) et oft sfarsgfaat foreen, @dfteeme gy aram foar s
(ii) FITTE Five I LT, IYTCHAT FIT SFTAT AT AT 4T, 377

(i)  TAT, FAA THT TATG HT TgeAT FAL07|

T 29. - (i) ©< (%) F, -

F)  “Far 22 (Re=w)” &1 a9 H:3;”
(@) “FET 54 (F) (TF WG wOAT AT F T [FTT Fwidee #§ O #'

ZEATALIT; T ATT FHL|
@M “HaT 54 (@) (o T gfasgfaat g & 91d, Re= &1 geaiae,
A= fIF  TFT g AT AR FT AT A2
(i) @@= (I) ¥, “RAEHET F 9=, “FAT Fled” H FTEATIT HY;
(iiy @<= (i) #, “ST” FH AT HL JAT,;
(iv) @ () & qearq Al o i -
(=) THT Sfafd @R FIRT i UFa=As & J1eqq F Traqra i &l &
HTHA H
(3) TET Yaqiq % TEohdT T Tl U=l & AdqTEr el o+ ATeaq |
stargfer i Tt o ATt J

() 38 T8 Al AT & EATALORAT 1T Ueh MeqRE & ATea| F S
& EATALOT o HTHA H|

(®) JITAs(d & EATAEuhdl T €eid Uaa=s A7 MeauT & HeaH &
SAATAT AT F FEATAL o HIHA

(V1) THT TTasIa STl g7 T2t Uadssf 7 MeAqNe 37 7T, % Jreas
T g ST #9718 |,

@) =\ avg & T U forea, soagl fafde 28 8, F 9w ', 0
foraa 1 a=m, smefa =t fsurfea s arer =t g,
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TS €T 62%.- FT A TATYA — (AFaferied sia:emud w7 -
“62%F. g7 OF & ITFLl FT ATATAT FiAd § AFAAT & 1T JAET- Fs AT A6
ST, -
(F) oI OF T IT-GTT (1) F T ST THT FA % {70 IALETAT B o AT,
TH THET FA § (At Tgat g, AT

(@) oI 9F &l IT-ATT (4) F AT THE-FHHIT H 5T AT G Hl i
TEATATT ¥ o (o707 IACQTAT g o ATd 39H Hiase 7T it FHIH & U5g &A1 &
ftae, F19  gearaiid Fed | e w=ar 8l

S FIAAH TF ATF ® 9 o (AT il FST &1 ST, AR Tg AT, §Ug 90 7 39
T AT &7 | T3 I Sia=or sht TTF9T o Ueh TTAerd aeh S@rdT ST 9ohdT &
(2) &= ¥ ==, &, -

(F) HLHT HT A HT (6@ TEqd FIA & o0 g7 9F it ITemT (5) F T
ST B & ATd 39 Yoqd Hed | [Ahet Tgar &; a7

(@) TF TEATAS I T&qd FHLAT g AT T VLT S0 FIAT § ST Td g A7 o vEm
S{<h STAT & AT a8 S Tdd q19aT &, Hl

e U fod, foreres e Ut frherar g2, & o s 9 w99 A1 UE Fw7E w9, S AT w7

g, o AT & 2T 6T ST

AT 1 F GeMe. — AT 17 -

(i)  IT==c 16 =, Fiaq (1) ¥, -
() “STHTOT O AT T TEqTAST’ oF T9ATT  “THTIT T 22 a7 48%F F el s=aria
TR0 7T STHTOT O AT T SEATAS T FIEHT); FAFATIT e

(i) == 23 F, TW9 (1) § WE® F fom, “aeget & P e & o9 |, “wiw
TS H YAt F d9ad & Aoew & g9y § Favr e w1 gea” as
I EToa Y

(i) II=eE 48 T IAW HEtgd WETE F geArq , MEed sg=as e gatear
I EToa Y

(1) (2)

“48%. TRe=< & AATAT =g TTasfaar
(8ITT 9F 3T 9% TG |

(F) TRe=T % AT S ST HLAT .005%

(@) faawer & sra ax Ra=w & s@mar yagfd | .015%
T ZEATALOT
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(M A-fRErw sar W RAd=ET F F9ET | 003%
gfasgfa 1 gEaqiam,

(=) Sfeafea ...

() e (2o sire ) 002%
(il) Foreper (2Tt <iie waTfedh) .003%
(iii) F=T 3T =47 7T .001%
shafa

(iv) s 2t 002%
(=) e af T 0%

(77) T Fter Ty 00001%

A=Y= 54 H, 7 ° (F) T (W) 7 399 qataa gfafsay #1 w2

*kkkkk

(iv)

[®1.8. 11012/21/2020-TH17T]

AT FHIX AT, T2 A4

ORDER
New Delhi, the 26th October, 2020

S.0. 3808 (E).—In exercise of the powers conferred by section 96 of the Jammu and Kashmir
Reorganisation Act, 2019 (34 of 2019), and of all other powers enabling it in that behalf, the Central
Government hereby makes the following Order in respect of the Union territory of Jammu and
Kashmir, namely: —

1. (1) This Order may be called the Union Territory of Jammu and Kashmir
Reorganisation (Adaptation of State Laws) Fifth Order, 2020.
2) It shall come into force with immediate effect.

2. The General Clauses Act, 1897 applies for the interpretation of this Order as it applies for
the interpretation of laws in force in the territory of India.

3.  With immediate effect, the Acts mentioned in the Schedule to this Order shall, until repealed
or amended by a competent Legislature or other competent authority, have effect, subject to the
adaptations and modifications directed by the said Schedule, or if it is so directed, shall stand repealed.

4. Where this Order requires that in any specified section or other portion of an Act, certain
words shall be substituted for certain other words, or certain words shall be omitted, such substitution or
omission, as the case may be, shall, except where it is otherwise expressly provided, be made wherever
the words referred to occur in that section or portion.

5. The provisions of this Order which adapt or modify or repeal any law so as to alter the
manner in which, the authority by which or the law under or in accordance with which, any powers are
exercisable, shall not render invalid any notification, order, commitment, attachment, bye-law, rule or
regulation duly made or issued, or anything duly done before the 31% October, 2019; and any such
notification, order, commitment, attachment, bye-law, rule, regulation or anything may be revoked,
varied or undone in the like manner, to the like extent and in the like circumstances as if it had been
made, issued or done after the commencement of this Order by the competent authority and in
accordance with the provisions then applicable to such case.
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for concessions.

6. The repeal or amendment of any law specified in the Schedule to this Order shall not affect—

(e) the previous operation of any law so repealed or anything duly done or suffered
thereunder;

(f) any right, privilege, obligation or liability acquired, accrued or incurred under any law
so repealed;

(g) any penalty, forfeiture or punishment incurred in respect of any offence committed
against any law so repealed; or

(h) any investigation, legal proceeding or remedy in respect of any such right, privilege,
obligation, liability, penalty, forfeiture or punishment as aforesaid,

and any such investigation, legal proceeding or remedy may be instituted, continued or enforced,
and any such penalty, forfeiture or punishment may be imposed, as if the Jammu and Kashmir
Reorganisation Act, 2019 (34 of 2019) or this Order had not been passed or issued.

st sk skeoskeoskeosk ke ke sk

THE SCHEDULE
(See Paragraph 3)

STATE LAWS

1. THE JAMMU AND KASHMIR AERIAL ROPEWAYS ACT
( XII of 2002)
Throughout the Act for “State Ranbir Panel Code, Svt. 1989 ”, substitute “Indian Penal Code (45 of 1860)”.

Section 1.— In sub-section (2), for “whole of the State of Jammu and Kashmir” substitute “whole
of the Union territory of Jammu and Kashmir”.
Section 2.— (1) after clause (c), -
“(cc)  “Collector” means Collector as defined under the Land Revenue Act,
Svt. 1996”.

(ii)) in clause (d), for “Government of Jammu and Kashmir”, substitute
“Government of Union territory of Jammu and Kashmir”.

(i)  for clause (f), -
“® “Inspector” means an Officer, a Committee or an Agency so
appointed by the Government under this Act.”

(iv) in clause (k), for “Companies Act, 1956 substitute “Companies Act, 2013”.

For sections 3 and 4 substitute —

Declaration “3. Every declaration by an intending promoter other than the Government in
regard to a proposed aerial ropeway for undertaking the necessary preliminary
investigations shall be submitted on an application to the Divisional
Commissioner concerned.

Contents 4. Every such application shall be supported by a duly sworn affidavit and shall
of Declaration. include—

(a) a description of the undertaking and of the route to be followed by the
proposed aerial ropeway;

(b) a description of the system of construction and management and the
advantages to the community to be expected from the aerial ropeway;

(©) an approximate estimate of the cost of construction thereof; and

(d) such maps, plans, sections, diagrams and other information as the
Government may require in order to form an idea of the proposal.”
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For section 18 substitute —

Promoter may
fix rates.

Section 30.—

Section 32.—

Section 34.—

“18. The promoter shall, for the purposes of working an aerial ropeway, have
powers to fix the rates for the carriage of passengers, animals or goods on the
aerial ropeway:

Provided that such rates shall be subject to such maximum and minimum rates
as may be prescribed or ordered in case where concession, guarantee, or
financial assistance have been granted by the Government or any local
authority.”

For “Part VII of the State Land Acquisition Act, Samvat 1990, substitute ‘“The
Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation

and Resettlement Act, 2013(30 of 2013)”.

In sub-section (4), for “each House of the State Legislature” and “both Houses”
substitute “Legislature of Union territory of Jammu and Kashmir” and “Legislative

Assembly of Union territory of Jammu and Kashmir” respectively.
For “one thousand rupees”, substitute “five thousand rupees”.

seskeoskoskoskoksk

2. THE JAMMU AND KASHMIR AGRARIAN REFORMS ACT

(XVII of 1976)

Throughout the Act for “State”, substitute “Union territory of Jammu and Kashmir”.

Section 1.—

Section 2.—

Section 3.—

Section 4.—

Section 5.—
Section 6.—

Section 7.—

In sub-section (2), for “whole of the State of Jammu and Kashmir” substitute “whole

of the Union territory of Jammu and Kashmir”.

substitute “the Indian Forest Act, 1927(16 of 1927)”;

(i)  in clause (18)-

(1) Number existing clause (1) as (1a) and before the so numbered clause (1a),
insert -
“(1)  “Board” means the Board of Revenue constituted under the Land
Revenue Act, Samvat 1996.”;

(ii) in clause (4), for “The Jammu and Kashmir Forest Act, Samvat 1987~

(a) for “Jammu and Kashmir Majority Act, Samvat 1977 substitute “The

Majority Act, 1875(9 of 1875)”.

(b) omit “and the Jammu and Kashmir Displaced Persons (Permanent

Settlement) Act, 19717,
(i)  In clause (f), omit “outside the District of Ladakh”;

(i1)  omit clause (g).

(ii1)  in clause (n), for “State” substitute “Union territory of Jammu and Kashmir”;

(i)  for “State” wherever occurring, substitute “Union territory of Jammu and

Kashmir”;

(il)  in sub-section (2), omit clause (a).

For “State” wherever occurring, substitute “Union territory of Jammu and Kashmir”.

For “State” wherever occurring, substitute “Union territory of Jammu and Kashmir”.

After sub-section (7), insert-
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“(8) On and from such date as may be notified by the Government, no
application for resumption of land shall be entertained under this section.”

Section 13.- Omit sub-section (1), and sub-section (3).
Section 19.- Omit sub-section (3).

Section 21.— Omit sub-section (2)

Section 22.— In sub-section (2),-

(a) for “Jammu and Kashmir Limitation Act, Samvat 1995 substitute
“the Limitation Act, 1963(36 of 1963)”; and
(b) omit the proviso.

Section 23.— For “sections 193, 219 and 228 of the Jammu and Kashmir State Ranbir Penal Code”
substitute sections 193, 219 and 228 of “Indian Penal Code, 1860 (45 of 1860).”

Section 26.— Omit.

For section 28-A, substitute-

Prohibition on “28-A— (1) Save as otherwise provided in this section, no person who is

transfer of certain vested with ownership rights in land under this Act shall transfer

lands such land or rights therein in any manner whatsoever to any
person  other than Government or its agencies and
instrumentalities;

Provided that nothing in this sub-section shall prohibit:

(a) transfer of such land ownership whereof has been vested
in a prospective owner under section 8 after the expiry of
fifteen years from the date such land has been vested in
the State under section 4 of the Act subject to the
provisions of sections 133-H, 133-1, 133-J, 133-K and
133-L of the Jammu and Kashmir Land Revenue Act,
Samvat, 1996 (Act No. XII of Samvat 1996,

(b) grant of lease of land under the provisions of the Jammu
and Kashmir Land Revenue Act, Samvat, 1996 (Act No.
XII of Samvat 1996),

(c) entering into Contract Farming under the provisions of
Land Revenue Act, Samvat, 1996 (Act No. XII of Samvat
1996);

(d) transfer of land in the form of simple mortgage for
securing loan for purposes of improvement of the land.

(2) Any transfer of land or rights therein made in contravention of sub-
section (1) shall be null and void. The person who has contravened the
provisions of sub-section (1) shall after being given an opportunity of being
heard, be dispossessed of such land by a Revenue Officer not below the rank of
Tehsildar and the land shall vest in the State and shall be disposed of in the
manner as may be prescribed.”

sheskeoskoskoskokosk
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3. THE JAMMU AND KASHMIR ALIENATION OF LAND ACT
(V of Samvat 1995)

Repeal as a whole.
skoskoskoskok skosk

4. THE JAMMU AND KASHMIR BIG LANDED ESTATES ABOLITION ACT
( XVII Samvat 2007)

Repeal as a whole.
skskeosk skokosk sk

5. THE JAMMU AND KASHMIR COMMON LANDS (REGULATION) ACT, 1956

(XXIV of 1956)
Repeal as a whole.

skokskoskok ko

6. THE JAMMU AND KASHMIR CONSOLIDATION OF HOLDINGS ACT, 1962

(V of 1962)
Repeal as a whole.

sk koskok ok

7. THE JAMMU AND KASHMIR DEVELOPMENT ACT
(XIX of 1970)

Throughout the Act, for “State” substitute “Union territory of Jammu and Kashmir”.

Section 1 .— In sub section (2), for “whole of the State”, substitute “whole of the Union territory of
Jammu and Kashmir”.
Section 2. — (1) in clause (da);-

(a) omit “being permanent resident of the State”; and
(b) for “4 meter x 7.5 meter and carpet area within the range of 25 square
meter to 30 square meter”, substitute “as may be prescribed”;

(i1) in clause (ea);-
(a) omit “being permanent resident of the State”; and
(b) for “4.5 meter x 10 square meter of floor area of about 50 square meter in

case of flatted accommodation”, substitute “as may be prescribed”;

(i)  in clause (1), for “section 3 of the Land Acquisition Act, 1990” substitute “the
Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013 (30 of 2013)”; and
(iv)  after clause (1), add:-
“(m)  “Strategic Areas” means an area notified as Strategic Area
under sub-section (3) of section 3 of this Act.”
Section 3.— After sub-section (2), insert-

“(3) Notwithstanding anything contained in this Act, the Government
may on the written request of an Army officer not below the rank of
Corp Commander, declare an area as Strategic Area within a local area,
only for direct operational and training requirements of armed forces,
which may be excluded from the operation of this Act and
rules/regulations made there under in the manner and to the extent
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Section 5.--

Section 8.—

Section 11.—

specified in the declaration and the Government may satisfy itself about
the reasons cited for declaring the area as strategic area and will have
such area notified accordingly with such conditions as may be required.”

Substitute “The Authority” with “Subject to any rule, regulation, order or instruction
issued in this behalf by the Government, the Authority”.

In sub-section (1), for “for each of the zones into which the local area may be divided”
substitute “for such zones which are declared as development areas under section 13”
and for “each zone”, substitute “each such zone”.

For “master and a zonal plan”, substitute “master or a zonal plan”

Insertion of new Section 11 A .

After section 11, insert-

Permitted land use
and levy of land
use charges

“11A(1) Upon coming into operation of the master plan or a zonal plan, the land
use permitted in the area covered thereunder shall only be as provided in terms
of such master or zonal plan. The provisions of the Jammu and Kashmir
Agrarian Reforms Act, 1976, Jammu and Kashmir Land Revenue Act, Samvat
1996 or any other law for the time being in force requiring any permission to
change the usage of any land, shall not be applicable to any land so covered.

(2) The Government may, by notification in the Official Gazette, notify a
scheme for levy of charges for use of land as permitted in the master plan or the
zonal plan, the proceeds whereof shall form part of the fund of the Authority
and may be used to defray the expenses incurred on acquisition of land that may
be required to be acquired in terms of section 50.”

For section 13, substitute-

Declaration of
development area
and permission for
development etc.

“13. (1) After a notice approving the date of operation of plan is published
under section 11, the Authority may, with prior permission of the Government
and by notification in the Official Gazette, declare any zone or part thereof as
development area for the purposes of this Act.

(2) Notwithstanding anything to the contrary contained in any law for the time
being in force, consequent upon such notification, no person including a
Department of the Government shall undertake or carry out development of
any land or building in the zone unless permission for such development has
been obtained in writing from the Authority in accordance with the provisions
of this Act:

Provided that the development of any land undertaken by a Department
of the Government or any local authority before the 31* day of October, 2019
may be completed by that Department or local authority.

(3) No person or entity, whether private or public, including a Department of
the Government or any authority, shall undertake the implementation of any
street or layout plan, in any form whatsoever, in the local area outside the
limits of a Municipal Corporation established under the provisions of the
Jammu and Kashmir Municipal Corporation Act, 2000,without the prior
written permission of the Authority:

Provided that for the purposes of such permission, the Authority shall
follow the procedure laid down in Chapter XIII of the Jammu and Kashmir
Municipal Corporation Act, 2000, and any reference therein to the Corporation
or the Commissioner shall be construed as reference to the Authority or the
Vice-Chairman of the Authority, respectively:
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Provided further that the restriction under this sub-section shall not

apply to the development undertaken by or on behalf of the Metropolitan
Region Development Authority established under the Jammu and Kashmir
Metropolitan Region Development Authorities Act, 2018, or to a town
planning scheme implemented under the provisions of the Jammu and Kashmir
Town Planning Act, 1963.”

Section 15.— For “a plan in a zone”, substitute ‘““a master or zonal plan in a zone”.

Section 16. — For “Land Acquisition Act, 1990, substitute “the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013 (30 of
2013)”.

Section 17. — In sub-section (1), omit “permanent resident of the State”.

Section 21. — In sub-section (4), for “both Houses of the Legislature”, substitute “the Legislative
Assembly of the Union territory of Jammu and Kashmir”.

Section 22. - In sub-section (2), for “Provident Funds Act, Svt. 1998”, substitute “The Employees

Provident Funds and Miscellaneous Provisions Act, 1952 (19 of 1952).”.

Insertion of new Chapter-

Chapter VII-A. — After section 22, insert the following new Chapter:-

JAMMU AND KASHMIR INDUSTRIAL DEVELOPMENT CORPORATION.

Definitions

“CHAPTER VII-A

22-A. In this Chapter, unless the context otherwise requires,—

(a) "amenity" includes road, supply of water or electricity, street lighting,
drainage, sewerage, conservancy and such other convenience as the
Government may, by notification in the Government Gazette, specify to be
an amenity for the purposes of this Chapter;

(b) "building" means any structure or erection, or part of a structure or
erection, which is intended to be used for residential, industrial, commercial
or other purposes, whether in actual use or not;

(c) "Collector" means the Collector of a district, and includes any officer
specially appointed by the Government to perform the functions of a
Collector under this Chapter;

(d) "commercial centre" in relation to any industrial area or industrial
estate means any site selected by the Government where the Corporation
builds shops and other buildings and makes them available for any
commercial activity;]

(e) "Corporation" means the Jammu and Kashmir Industrial Development
Corporation or any other corporation(s) as notified by Government
established under section 22-B;



72

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

Establishment and
Constitution of the
Corporation

(f) "Development" with its grammatical variations, means the carrying out
of building, engineering, quarrying or other operations in, on, over or under
land, or the making of any material change in any building or land, and
includes re-development, but does not include mining operations; and "to
develop" shall be construed accordingly:

(g) "engineering operations" include the formation of laying out of means
of access to a road or the laying out of means of water supply;

(h) "Industrial area" means any area declared to be an industrial area by the
Government by notification in the Government Gazette, which is to be
developed and where industries are to be accommodated;

(i) "Industrial estate" means any site selected by the Government, where
the Corporation builds factories and other buildings and makes them
available for any industries or class of industries;

(G) "means of access" includes a road for any means of access, whether
private or public, for vehicles or for pedestrians;

(k) "premises" means any land of building or part of a building and
includes—

(i) the garden, grounds and out-houses, if any, appertaining to such
building or part of a building ;and

(i1) any fittings affixed to such building or part of a building for the more
beneficial enjoyment thereof;

(I) "prescribed" means prescribed by rules made under this Chapter;

(m) the expression "land" and the expression "person interested" shall have
the meanings respectively assigned to them in the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013.

22-B (1) For the purposes of securing and assisting in the rapid and orderly
establishment, and organization of industries in industrial areas and industrial
estates in the Union Territory of Jammu and Kashmir and for the purpose of
establishing commercial centers in connection with the establishment and
organization of such industries, there shall be established by the Government
by notification in the Government Gazette, a Corporation by the name of the
Jammu and Kashmir Industrial Development Corporation or any other
corporation(s) as notified by Jammu and Kashmir Government .

2) The Corporation shall be a body corporate with perpetual succession
and a common seal, and may sue and be sued in its corporate name, and shall
be competent to acquire, hold and dispose of property, both movable and
immovable, and to contract, and do all things necessary, for the purposes of
this Chapter.
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Composition of the
Corporation

Disqualifications

Term

22-C (1) The Corporation shall consist of the following twelve Directors,
namely:-

(a) five official Directors nominated by the Jammu and Kashmir
Government, of whom one shall be the Financial Adviser to the
Corporation;

(b) one Director nominated by the Jammu and Kashmir State
Power Development Department;

(c) one Director nominated by the Jammu and Kashmir Public
Health engineering Department;

(d) four Directors nominated by the by Jammu and Kashmir
Government, from amongst persons appearing to it either to be
qualified by reason of experience of, and capability in, industry or
trade or finance or to be suitable to represent the interest of persons
engaged or employed therein; and

(e) the Managing Director of the Corporation, ex-officio, who
shall also be the Secretary of the Corporation.

(2) The Governments shall appoint one of the Directors of the
Corporation to be Chairman of the Corporation and may appoint one of the
other Directors as Vice-Chairman.

22-D A person shall be disqualified for being nominated as a Director of
the Corporation, if he—

(a) is an employee of the Corporation, not being the Managing
Director thereof, or

(b) is of unsound mind and stands so declared, by a competent
court, or

() is an un discharged insolvent.

22-E (1) (a) The Chairman, Vice- Chairman and Directors of the
Corporation nominated by the Government shall hold office during the
pleasure of the Government;

(b) The director nominated under clauses (b) and (c) of sub-section(1) of
section 22-C shall hold office during the pleasure of respective Board.

2) The Directors of the Corporation nominated under clause (a)
or (e) of sub-section (1) of section 22-C shall be entitled to draw such
salary and allowances as may be prescribed. Such reasonable
additional remuneration, as may be fixed by the Government, may be
paid to any Director for extra or special services required to be
rendered by him.

3) The Directors of the Corporation nominated under clause (b),
(c) or (d) of sub-section (1) of section 22-C shall be entitled to draw
such honorarium of compensatory allowance for the purpose of
meeting the personal expenditure in attending the meetings of the
Corporation or of any Committee thereof or in doing or for performing
any work connected with the functions of the Corporation which may
be specially entrusted to them by the Corporation or by any Committee
thereof as may be prescribed.

4) Any person nominated as a Director shall, unless disqualified,
be eligible for re nomination.
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Meetings 22-F (1) The Corporation shall meet at such times and places, and shall
subject to the provisions of sub-section (2) observe such rules of procedure in
regard to the transactions of its business as may be provided by regulations.

(2) A Director, who is directly or indirectly concerned or interested in any
contract, loan, arrangement or proposal entered into or proposed to be entered
into, by or on behalf of the Corporation, shall at the earliest possible
opportunity disclose the nature of his interest to the Corporation, and shall not
be present at any meeting of the Corporation when the contract, loan,
arrangement or proposal is discussed, unless his presence is required by the
other Directors for the purpose of eliciting information, and shall not vote
thereon :

Provided that, a Director shall not be deemed to be concerned or
interested as aforesaid by reason only of his being a share-holder of a
company concerned in any such contract, loan, arrangement or proposal.

Removal of Director 22-G (1) If a Director

(a) becomes subject to any of the disqualifications mentioned in
section 22-D,or

(b)  tenders his resignation in writing to, and such resignation is
accepted by, the Government, or

(©) is absent without the Corporation's permission from three
consecutive meetings of the Corporation, or from all meetings of the
Corporation for three consecutive months, or

(d) is convicted of an offence involving moral turpitude,
he shall cease to be a Director of the Corporation.

2) The Government may by order suspend from office for such period as
it thinks fit, or remove from office any Director of the Corporation, who in its
opinion-

(a)  has refused to act, or
(b)  has become incapable of acting, or

(c)  has so abused his position as Director as to render his
continuance on the Corporation detrimental to the interest thereof or
of the general public, or

(d) is otherwise unfit to continue as a Director.

Filling of Vacancy 22-H Any vacancy of a Director of the Corporation shall be filled as early as
practicable, and in like manner as if the nomination were being made initially:

Provided that, during any such vacancy the continuing Directors
may act as if no vacancy had occurred.

Government to 22-1 (1) If the Chairman or any other Director of the Corporation is by
appoint person to act reason of illness or otherwise rendered temporarily incapable of carrying out
as director in certain his duties, or is granted leave of absence by the Government, or is otherwise
cases unable to attend to his duties in circumstances not involving the cessation of

his directorship under section 22-G , the Government may appoint another
person to act in his place and carry out duties and functions entrusted to him
by or under this Chapter until such Chairman or Director, as the case may be,
resumes his duties.

(2) If a Vice-Chairman has been appointed in the absence of the Chairman,
the Vice-Chairman shall be competent to carry out the duties and functions of
the Chairman.
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Defect not to
invalidate proceedings

Managing Director
and Chief Accounts
Officer

Functions of
Corporation

Powers of Corporation

22-J No disqualification of, or defect in the appointment of any person
acting as the Chairman or Vice-Chairman or a Director of the Corporation,
shall vitiate any act or proceeding of the Corporation, if such act or
proceeding is otherwise in accordance with the provisions of this Chapter.

22-K (1) The Government shall appoint a Managing Director, and a Chief
Accounts Officer of the Corporation

2) The Corporation may appoint such other officers and servants,
subordinate to the officers mentioned in sub-section (1), as it considers
necessary for the efficient performance of its duties and functions.

3) The conditions of appointment and service of the officers and
servants and their scales of pay shall—

(a) as regard the Managing Director and the Chief
Accounts Officer be such as may be prescribed, and

(b) as regards the other officers, and servants, be such as
may be determined by regulations

22-L.  The functions of the Corporation shall be—

(1) generally to promote and assist in the rapid and orderly
establishment, growth and development of Industries in the Union
Territory of Jammu & Kashmir, and

(i1) in particular and without prejudice to the generality of
clause (i) to—

(a) establish and manage industrial estates at place
selected by the Government;

(b) develop industrial area selected by the Government
for the purpose and make them available for undertakings to
establish themselves;

(c) develop land on its own account of for the
Government for the purpose of facilitating the location of
industries and commercial centers thereon;

(d) assist financially by loans industries to move their
factories into such estates or areas;

(e) undertake schemes for providing industrial units and
commercial establishments with such structures and facilities
as may be necessary for their orderly establishment, growth
and development;

(f) promote, organize, sponsor or undertake schemes or
works, either jointly with other corporate bodies or
institutions, or with Government or local authorities, or on
an agency basis, in furtherance of the purposes for which the
Corporation is established and all matters connected there
with.

22-M  Subject to the provisions of this Chapter, the Corporation shall have
power—

(a) to acquire and hold such property, both movable and
immovable as the Corporation may deem necessary for the
performance of any of its activities, and to lease, sell, exchange or
otherwise transfer any property held by it on such conditions as may be
deemed proper by the Corporation;
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Authentication of
Documents etc.

(b) to purchase by agreement or to take on lease or under any
form of tenancy any land, to erect such buildings and to execute such
other works as may be necessary for the purpose of carrying out its
duties and functions;

(©) to provide or cause to be provided amenities and common
facilities in industrial estates, commercial centers and industrial areas
and construct and maintain or cause to be maintained works, buildings,
amenities and common facilities thereof;

(d) to make available buildings on hire or sale to industrialists or
persons intending to start industrial undertakings or commercial
establishments or both the industrial undertakings and commercial
establishments;

(e) to construct buildings for the housing of the employees of
such industries or commercial establishments.;

63)] (i) to allot factory sheds or such buildings or parts of
buildings, including residential tenements to suitable persons in the
industrial estates established or the industrial areas developed by the
Corporation;

(ii) to allot shops and other buildings to suitable persons in
commercial centers established by the Corporation ;

(ii1) to modify or rescind such allotments, including the right
and power to evict the allottees concerned on breach of any of
the terms or conditions of their allotment;

(2) to constitute committees from amongst its Directors to
perform any of its functions;

(h) to constitute advisory committees to advise the Corporation;

) to engage suitable consultants or persons having special
knowledge or skill to assist the Corporation in the performance of its
functions;

() to delegate any of its powers generally or specially to any of
its committees or officers and to permit them to re-delegate specific
powers to their subordinates;

(k) to enter into and perform all such contracts as it may consider
necessary or expedient for carrying out any of its functions; and

)] to do such other things and perform such acts as it may think
necessary or expedient for the proper conduct of its business and the
carrying into effect the purposes of this Chapter.

(m)  Notwithstanding anything contained in any other law in force,
the powers under Jammu and Kashmir Town Planning Act, 1963,
Jammu and Kashmir Municipal Act, 2000 and Jammu and Kashmir
Municipal Corporation Act, 2000 shall be exercised by the Corporation
wherever necessary.

22-N All permissions, orders, decisions, notices and other documents of the
Corporation shall be authenticated by the signature of the Managing Director
of the Corporation or any other Officer authorized by the Corporation in this
behalf.
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Power of Government
to Issue Directions

Finance, accounts and
audit.

Funds

Grants, Loans and
Advances to the
Corporation

Power to Borrow
Money

Accepting of Deposits

22-O0 The Government may from time to time issue to the Corporation such
general or special directions of policy as it thinks necessary or expedient for
the purposes of carrying out the purpose of this Chapter and the Corporation
shall be bound to follow and act upon such directions.

22-P  All property funds and other assets vesting in the Corporation shall be
held and applied by it, subject to the provisions of and for the purposes of this
Chapter.

22-Q (1) The Corporation shall have and maintain its own funds, to which
shall be credited-

(a) all moneys received by the Corporation from the
Government by way of grants, subventions, loans, advances
or otherwise;

(b) all fees, costs and charges received by the
Corporation under this Chapter;

(© all moneys received by the Corporation from the
disposal of lands, buildings and other properties, movable and
immovable and other transactions;

(d) all moneys received by the Corporation by way of
rents and profits or in any other manner or from any other
source.

2) The Corporation may keep in current or deposit account with the
State Bank of India or any other Bank approved by the Government in this
behalf such sum of money out of its fund as may be prescribed and any
money in excess of the said sum shall be invested in such manner as may be
approved by the Government.

3) Such account shall be operated upon by such officers of the
Corporation as may be authorized by regulations.

22-R The Government may make such grants, subventions, loans and
advances to the Corporation as it may deem necessary for the performance of
the functions of the Corporation under this Chapter and all grants,
subventions, loans and advances made shall be on such terms and conditional
as the Government may after consulting the Corporation determine.

22-S (1) The Corporation may, subject to such conditions as may be
prescribed in this behalf, borrow money in the open market or otherwise with
a view to providing itself with adequate resources.

(2) All moneys borrowed under sub-section (1) may be guaranteed by the
Government as to the repayment of principal and the payment of interest at
such rates and such conditions as the Government may determine at the time
the moneys are borrowed,

Explanation.—The expression "to borrow money" with all its grammatical
variations and cognate expressions includes, acceptance of deposits (not being
deposits accepted under section 22-T) from the public for a specified period
and on payment of interest thereon to the depositors at specified rates.

22-T The Corporation may accept deposits on such conditions as it deems
fit from persons, authorities or institutions to which allotment or sale of land,
buildings or sheds is made or is likely to be made in furtherance of the objects
of this Act.
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Reserve and Other 22-U (1) The Corporation shall make provision for such reserve and other

Specially Denominated specially denominated funds and in such manner and to such extent as the
Funds Government may, from time to time, direct.

2) The management of the funds referred to in-sub-section (1), the sums

to be transferred from time to time to the credit thereof and the application of
money comprised therein, shall be determined by the Corporation.

3) None of the funds referred to in sub-section (1) shall be utilized for
any purpose other than that for which it was constituted, without the previous
approval of the Government.

Authority to spend 22-V (1) The Corporation shall have the authority to spend such sums as it
Sums thinks fit for the purposes authorized under this Chapter from out of the
general fund of the Corporation referred to in section 22-R or from the reserve

and other funds referred to in section 22-V, as the case maybe.

2) Without prejudice to the generality of the power conferred by sub-
section (1), the Corporation may contribute such sums as it thinks fit towards
expenditure incurred or to be incurred by any local authority or statutory
public undertaking in the performance, in relation to any of its industrial
estates or industrial areas, of any of the statutory functions of such authority
or undertaking, including expenditure incurred in the acquisition of land.

3) No expenditure other than capital expenditure shall be incurred by the
Corporation out of moneys borrowed or received by way of deposits.

Annual Financial 22-W (1) The Corporation shall, by such date in each year as may be
Statements prescribed, prepare and submit to the Government for approval an annual
financial statement and the programme of work for the succeeding financial

year.

2) The annual financial statement shall show the estimated receipts and
expenditure during the succeeding financial year in such form and detail as
may be prescribed.

3) With the approval of the Government the Corporation shall be
competent to make variations in the programme of work in the course of the
year :

Provided that all such variations and reappropriations out of the
sanctioned budget are brought to the notice of the Government by a
supplementary financial statement.

4 A copy each of the annual financial statement and the programme of
work and the supplementary financial statement, if any, on submission to the
Government as soon as may be, shall be placed before the Legislature.

Books of Account 22-X (1) The Corporation shall maintain books of account and other
books in relation to its business and transactions in such form and in such
manner, as may be prescribed.

2) The accounts of the Corporation shall be audited by an auditor
appointed by the Government, in consultation with the Comptroller and
Auditor General of India.

3) As soon as the accounts of the Corporation are audited, the
Corporation shall send a copy thereof together with the copy of the report of
the auditor thereon to the Government.

4 The Government shall cause the accounts of the Corporation together
with the audit report thereon forwarded to it under sub-section (3) to be laid
annually before the Legislature.
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22-Y (1) Notwithstanding anything contained in section 22-X, the
Government may order that there shall be concurrent audit of the accounts of
the Corporation by such person as it thinks fit. The Government may also
direct a special audit to be made by such person as it thinks fit of the accounts
of the Corporation relating to any particular transaction or class or series of
transactions or to a particular period.

2) The Government may pass such orders on the report of the special
audit and the Corporation shall be bound to comply with such order.

3) The report on the special audit shall be laid before the Legislature of
the Union Territory of Jammu & Kashmir.

@))] When an order is made under sub-section (1), the Corporation shall
present or cause to be presented for audit such accounts and shall furnish to
the person appointed under sub-section (1) such information as the said
person may require for the purpose of audit.

22-7 (1) Whenever any land is required by the Corporation for any
purpose in furtherance of the objects of this Act, but the Corporation is unable
to acquire it by agreement, the Government may, upon an application of the
Corporation in that behalf, order proceedings to be taken under the Right to
Fair Compensation and Transparency in Land Acquisition Rehabilitation and
Resettlement Act, 2013 for acquiring the same on behalf of the Corporation as
if such lands were needed for a public Purpose within the meaning of the said
Act.

(2)  The amount of compensation awarded and all other charges incurred in
the acquisition of any such land shall be forthwith paid by the Corporation
and thereupon the land shall vest in the Corporation.

22-AA (1) For the furtherance of the objects of this Act, the Government
may, upon such conditions as may be agreed upon between it and the
Corporation, place at the disposal of the Corporation any lands vested in the
Government.

2) After any such land has been developed by, or under the control and
supervision of the Corporation, it shall be dealt with by the Corporation in
accordance, with the regulations made, and directions given by the
Government in this behalf.

3) If any land placed at the disposal of the Corporation under sub-
section (1) is required at any time thereafter by the Government, the
Corporation shall replace it at the disposal of the Government upon such
terms and conditions as the Government may after consultation with the
Corporation determine.

22-AB (1) If the Corporation after holding a local inquiry, or upon a report
from any of its officers or other information in its possession, is satisfied that
the owner /allottee/lessee of any land in an industrial area has failed to
provide any amenity in relation to the land which in the opinion of the
Corporation ought to be provided or to carry out any development of the land
for which permission has been obtained under this Chapter the Corporation
may, after giving the owner or allotee or lessee a reasonable opportunity of
being heard, serve upon such owner or allottee or lessee a notice requiring
him to provide the amenity or carry out the development within such time as
may be specified in the notice.

2) If any such amenity is not provided or any such development is not
carried out within the time specified in the notice the Corporation or may
itself provide the amenity or carry out the development or have it provided or
carried out through such agency as it deems fit:
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Provided that, before taking action under this sub-section, the
Corporation shall afford reasonable opportunity to the owner/allotee/lessee of
the land to show cause why such action should not be taken.

3) All expenses incurred by the Corporation or the agency employed by
it in providing the amenity or carrying out the development together with
interest, at such rate as the Government may by order fix, from the date when
a demand for the expenses is made from the owner or allottee or lessee until
payment, shall be recoverable by the Corporation from the owner or allottee
or lessee.

4 An owner or allottee or lessee aggrieved by a notice issued to him
under sub-section (1) may within a period of sixty days from the date on
which the notice is served on him file an appeal to the Administrative
secretary of Industry and commerce.

®)] In deciding an appeal under sub-section (4), the Administrative
Secretary shall exercise all the powers which a court has and follow the same
procedure which a court follows in deciding appeals from a decree or order of
an original court under the Code of Civil Procedure, 1908 (5 of 1908).

(6) A decision in such appeal shall be final and conclusive.

22-AC (1) Where the erection of any building in an industrial estate,
commercial centre or industrial area has been commenced, or is being carried
on, or has been completed, or any existing building is altered, in contravention
of the terms on which such building or the land on which it stands is held or
granted under this Chapter to any Officer of the Corporation empowered by it
in this behalf may, in addition to any prosecution that may be instituted under
this Chapter make an order directing that such erection shall be demolished by
the owner/allotee/lessee thereof within such period not exceeding two months
as may be specified in the order, and on the failure of the owner/allotee/lessee
to comply with the order, the Officer may himself cause the erection to be
demolished and the expenses of such demolition shall be recoverable by the
Corporation from the owner/allotee/lessee:

Provided that, no such order shall be made wunless the
owner/allotee/lessee has been given a reasonable opportunity to show cause
why the order should not be made.

2) Any person aggrieved by an order under sub-section (1) may appeal
against that order within thirty days from the date thereof to a Committee of
the Corporation set up for the purpose by regulations made in this behalf and
such Committee may after hearing the parties to the appeal either allow or
dismiss the appeal or reverse or vary any part of the order.

3) The decision of the Committee on the appeal and subject only to such
decision the order made by the officer under sub-section (1) shall be final.

22-AD (1) Where the erection of any building in an industrial estate,
commercial centre or industrial area has been commenced, or is being carried
on, or has been completed, or any existing building is altered, in contravention
of the terms on which such building or the land on which it stands is held or
granted under this Chapter, any officer of the Corporation empowered in this
behalf may, in addition to any prosecution that may be instituted under this
Chapter, make an order requiring the building operations in relation to such
erection to be discontinued on and from the date of the service of the order.

) Where such building operations are not discontinued in pursuance of
the requisition under sub-section (1), the Corporation of the officer
empowered as aforesaid may require any police officer to remove the person
by whom the erection of the building has been commenced and all his
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assistants and workmen from the place of the building within such time as
may be specified in the requisition, and such police officer shall comply with
the requisition accordingly.

3) After a requisition under sub-section (2) has been complied with, the
Corporation or the officer empowered as aforesaid may depute by a written
order a police officer or an officer, or employee of the Corporation to watch
the place in order to ensure that the erection of the building is not continued.

@) Any person failing to comply with an order made under sub-section
(1) shall, on conviction, be punished with fine, which shall not be less than
five thousand rupees, but may extend to ten thousand rupees, during which
such non-compliance continues after the service of the order.

&) No compensation shall be claimable by any person for any damage or
loss which he may sustain in consequence of any order made under this
section.

(6) The cost of employing any police officer under this section shall
initially be borne by the Corporation but it shall be recoverable from the
person who failed to comply with an order made under sub-section (1).

22-AE (1) Any person who whether at his own instance or at the instance of
any other person undertakes or carries out construction of or alterations to any
building in an industrial estate or industrial area contrary to the terms under
which he holds such building or land under this Chapter shall, on conviction,
be punished with fine, which shall not be less than five thousand rupees, but
may extend to ten thousand rupees.

2) Any person who uses any land or building in an industrial estate or
indus trial area contrary to the terms under which he holds such land or
building under this Chapter, or in contravention of the provisions of any
regulations made in this behalf shall, on conviction, be punished with fine,
which shall not be less than five thousand rupees, but may extend to ten
thousand rupees.

22-AF (1) (a) For the purpose of,—

(i) use of water sources, carrying gas, water or
electricity within any area taken up for development
under sub-clause (b) of clause (ii) 22-M (herein after
referred to as "the said area"); or

(i1) constructing any sewers or drams necessary for
carrying off workings and waste liquids of an industrial
process through the said area,

the Corporation may, after giving reasonable notice to the owner or occupier
of any building or land in the said area, lay down, place, maintain, alter,
remove, or repair any pipes, pipelines, conduits, supply or service lines, posts
other appliances or apparatus in, on, under, over, along or across any land in
the said area.

(b) For the purpose of,—

(1) carrying gas, water or electricity from a
source of supply to an industrial estate, commercial
centre or industrial area, such source of supply being
in an area outside such estate, centre or area
(hereinafter referred to as "an outside area"); or
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(i1) constructing any sewers or drains necessary
for carrying off workings and waste liquids of an
industrial process to or through an outside area,

any person empowered in this behalf by the Government by notification in the
Government Gazette (hereinafter referred to as "the authorized person"), may
after giving reasonable notice to the owner or occupier of any building or land
in the outside area, lay down, place, maintain, alter, remove or repair any
pipes, pipelines, conduits, supply or service-lines, posts or other appliances or
apparatus in, on, under, over, along or across any land in the outside areas.

2) The Corporation or as the case may be, the authorized person may at
any time enter upon any land in any such area and in such event the
provisions of section 22- AG shall mutatis mutandis apply.

3) While exercising the power conferred by sub-section (1), the
Corporation or the authorized person shall—

(1) where the land affected is a street, bridge,
sewer, drain or tunnel, comply mutatis mutandis with
the relevant provisions of the Gas Companies Act,
1863, notwithstanding the fact that the Act is not in
force in the area or that the Government, has not
issued a notification extending such provisions to
such land;

(ii) cause as little damage as possible to property,

Compensation to all persons interested for extinguishment or modification of
rights in property and any damage sustained by them in consequence of the
exercise of such powers as aforesaid shall be paid by the Corporation
irrespective of whether the area is the said area or the outside area :

Provided that the amount of compensation in lump sum or in the
form of annual rent according as the circumstances of the case may require
shall be fixed and where necessary apportioned by the Collector in accordance
with the provisions of the Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Act, 2013.

4 Nothing herein shall authorize or empower the Corporation or the
authorized person to lay down or place any pipe or other works into, through
or against any building or in any land not dedicated to public use without the
consent of the owners and occupiers thereof, except that the Corporation or
such person may at any time enter upon and lay or place any new pipe in
place of an existing pipe in any land wherein any pipe has been already
lawfully laid down or placed in pursuance of this Chapter and may repair or
alter any pipe so laid down.

Provided that, nothing in the aforesaid provision shall be construed to
mean that the Corporation or other person is forbidden from having the said
land acquired at any time by the Government in the normal course.

(5) (a) Where the owner or the occupier of any building or land does not
reply in writing to the Corporation or the authorized person within a period of
fifteen days from the date on which the consent referred to in sub-section (4)
is sought, or refuses to give such consent to laying down or placing any pipe
or other works into, through or against such building the Corporation or the
authorized person shall forthwith make a report in writing of the fact to the
Collector.

(b) On receipt of the report, if the Collector, after making any inquiry and
after giving the owner and the occupier of such building or land, as the case
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may be, an opportunity of stating his objection to give such consent is
satisfied that for ensuring the full and efficient development of the industrial
estate, commercial centers, or as the case may be, industrial area it is
necessary to permit the Corporation or the authorized person to lay down or
place any pipe or other works into, through or against the building or in the
land as contemplated by the Corporation or the authorized person, the
Collector shall, notwithstanding anything contained in sub-section (4) by an
order in writing, grant the requisite permission to the Corporation or the
authorized person.

(©) When such permission is granted, it shall be lawful for the
Corporation or the authorized person to lay down or place any pipe or other
works into, through or against such building or in such land, as if the
necessary consent under subsection (4) has been given.

22-AG  Any officer of the Government, any Director of the Corporation and
any person either generally or specially authorized by the Corporation in this
behalf, may enter into or upon any land or building with or without assistant
or workmen for the purpose of—

(a) making any inspection, survey, measurement,
valuation or enquiry or taking levels of such land or
buildings;

(b) examining works under construction and ascertaining
the course of sewers and drains;

(©) digging or boring into the sub-soil;
(d) setting out boundaries and intended lines of work;

(e) marking such levels, boundaries and lines by placing
marks and cutting trenches;

® doing any other thing necessary for the efficient
administration of this Chapter: Provided that,-

)] no such entry shall be made except between
the hours of sunrise and sunset and without giving
reasonable notice to the occupier, or if there be no
occupier, to the owner of the land or building;

(i1) sufficient opportunity shall in every instance
be given to enable women (if any) to withdraw from
such land or building;

(i)  due regard shall always be had, so far as may
be compatible, with the exigencies of the purpose for
which the entry is made, to the social and religious
usages of the occupants of the land or building
entered.

22-AH The Government may, by notification in the Government Gazette,
nominate any officer of the Corporation to be a controller or licensing
authority under any law for the time being in force relating to the procurement
or distribution of any commodity in respect of the industrial undertakings or
commercial establishments established or to be established in the industrial
estates, commercial centers or industrial areas entrusted to or developed by
the Corporation and no such nomination shall be called in question merely on
the ground that such officer is not an officer of the Government.

22-Al Notwithstanding anything contained in any other law, or in any
license or permit, if the Government is satisfied either on a recommendation
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made in this behalf by the Corporation or otherwise, that these thing up to
industrial undertaking or a commercial establishment within an industrial area
or outside is impeded by a local authority's refusal to grant, or by such
authority's insistence on conditions, which the Government considers
unreasonable for the grant of any amenity, the Government may direct the
local authority to grant the said amenity on such conditions as it considers fit
and there upon the amenity shall be granted;

Provided that, the charge to be paid for granting or continuing such
amenity to the local authority concerned is not less than the cost to the local
authority or licensee concerned for providing such amenity:

Provided further that, no such direction shall be made by the
Government unless the local authority shall have been given a reasonable
opportunity to show cause why any such direction should not be made.

22-AJ Where any land is leased by the Corporation, the lessee shall, pay to
the Corporation before such date or dates as may be prescribed, an amount
equal to the land revenue, rent, cesses, rates, and other taxes, if any, payable
in respect of such land, which would have been payable by the Corporation
had the land not been leased.

22-AK  All sums payable by any person to the Corporation or recoverable
by it by or under this Chapter and all charges or expenses incurred in
connection therewith shall, without prejudice to any other mode of recovery,
be recoverable as an arrear of land revenue on the application of the
Corporation.

22-AL (1) All notices, orders and other documents required by this
Chapter, or any rule or regulation made there under to be served upon any
person shall save as otherwise provided in this Chapter or such rule or
regulation, be deemed to be duly served-

(a) where the person to be served is a company the
service is effected in accordance with the provisions of
section 20 of the Companies Act, 2013 ;

(b) where the person to be served is a firm, if the
document is addressed to the firm at its principal place of
business, identifying it by the name or style under which its
business is carried on, and is either—

(1) sent under a certificate of posting or by
registered post, or

(i) left at the said place of business;

(©) where the person to be served is a statutory public
body or a Corporation or a society or other body, if the
document is addressed to the secretary, treasurer or other
head officer of that body, corporation or society at its
principal Office, and is either—

(1) sent under a certificate of posting or by
registered post, or

(i) left at that office;

(d) in any other case, if the document is addressed to the
person to be served and—

(1) is given or tendered to him, or
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(i1) if such person cannot be found, is affixed on
some conspicuous part of his last known place of
residence or business or is given or tendered to some
adult member of his family or is affixed on some
conspicuous part of the land or building to which it
relates;

(ii1) is sent under a certificate of posting or by
registered post to that person.

2) Any document which is required or authorized to be served on the
owner or occupier of any land or building may be addressed "the owner" of
"the occupier” as the case may be, of that land or building (naming that land
or building) without further name or description, and shall be deemed to be
duly served—

(a) if the document so addressed is sent or delivered in
accordance with clause (d) of sub-section (1); or

(b) if the document so addressed or a copy thereof so
addressed, is given or tendered to some person on the land or
building or, where there is no person on the land or building
to whom it can be delivered is affixed to some conspicuous
part of the land or building.

3) Where a document is served on a firm in accordance with this section,
the document shall be deemed to be served on each partner

@) For the purpose of enabling any document to be served on the owner
of any property, the occupier (if any) of the property may be required by
notice in writing by the Government or the Corporation, as the case may be,
to state the name and address of the owner/allottee/lessee thereof.

22-AM Every public notice given under this Chapter or any rule or made
there under shall be in writing over the signature of the officer concerned and
shall be widely made known in the locality to be affected thereby by affixing
copies thereof in conspicuous public places, within the said locality, or by
publishing the same by beat of drum or by advertisement in a local
newspaper, or by any two or more of these means, and by other means as the
officer may think fit.

22-AN Where any notice, order or other document issued or made under this
Chapter or any rule or regulation made there under requires anything to be
done for the doing of which no time is fixed in this Chapter or the rule or
regulation, the notice, order or other document shall specify a reasonable
period of time for doing the same or complying therewith;

22-A0 (1) The Corporation shall furnish to the Government such returns,
statistics, reports, accounts and other information with respect to its conduct
of affairs, properties or activities or in regard to any proposed work or scheme
as the Government may from time to time require.

2) The Corporation shall in addition to the audit report referred to in
section 22- X furnish to the Government an annual report on its working as
soon as may be after the end of each financial year in such form and detail as
may be prescribed, and a copy of the annual report shall be placed before the
Legislature as soon as may be after it is received by the Government.

22-AP (1) Where the Government is satisfied that in respect of any
particular industrial estate, commercial centre or industrial area, or any part
thereof, the purpose for which the Corporation was established under this
Chapter has been substantially achieved so as to render the continued
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Jurisdiction of existence of such estate, centre or area or part thereof under the Corporation
Corporation unnecessary, the Government may, by notification in the Government
Gazette, declare that or such industrial estate, commercial centre or industrial
area or part thereof has been removed from the jurisdiction of the
Corporation. Thereupon the Government may after consulting the Corporation
pass such orders in respect of consequential financial arrangements with the
Corporation, and the transfer or apportionment of any assets and liabilities of
the Corporation as it may deem fit.

(2) The Government may also make such other incidental arrangements for
the administration of such estate, centre or area or part thereof as the
Government thinks fit.

Power of 22AQ (1) If the Government after giving the Corporation an opportunity to
Government in render an explanation is satisfied that the Corporation has made a default in
Case of Default by performing any duty or obligation imposed or cast on it by or under this
the Corporation Chapter the Government may fix a period for the performance of that duty or

obligation and give notice to the Corporation accordingly.

2) If in the opinion of the Government the Corporation fails or neglects
to perform such duty or obligation within the period so fixed for its
performance, it shall be lawful for the Government, after having given the
Corporation to show cause against such order, by order supersede the
Corporation and thereafter reconstitute the Corporation, as it deems fit.

3) After the supersession of the Corporation and until it is reconstituted
in the manner laid down in Chapter, the powers, duties and functions of the
Corporation under this Chapter shall be carried on by the Government or by
such officer or officers or body of officers as the Government may appoint for
this purpose from time to time, and the cost thereof shall be met from the
funds of the Corporation.

4 All property vested in the Corporation shall, during the period of
supersession, vest in the Government.

Dissolving of 22-AR (1) The Government if satisfied that the purposes for which the

Corporation Corporation was established under this Chapter have been substantially
achieved so as to render its continuance unnecessary, it may by notification in
the Government Gazette declare that the Corporation shall be dissolved with
effect from such date as may be specified in the notification, and thereupon
the Corporation shall stand dissolved accordingly.

2) From the said date referred to in sub-section (1),—

(a) all properties, funds and dues which are vested in, or
realizable by, the Corporation shall vest in, or be realizable
by, the Government; and

(b) all liabilities which are enforceable against the

Corporation shall be enforceable against the Government.
No Court to take 22-AS  Unless otherwise expressly provided no Court shall take cognizance
Cognizance of any of any offence relating to property belonging or vested by or under this
Office under this Chapter in the Corporation punishable under this Chapter, except on the
Chapter complaint of, or upon information received from the Corporation or some
person authorized by the Corporation by general or special order in this

behalf.

Compounding of 22-AT (1) The Corporation or any person authorized by the Corporation by
Offence general or special order in this behalf may, either before or after the institution

of the proceedings compound any offence made punishable by or under this
Chapter.
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) Where an offence is compounded the offender, if in custody shall be
discharged and no further proceedings, shall be taken against him in respect of
the offence compounded.

22-AU (1) Whenever an offence under this Chapter has been committed by
a company, every person who at the time the offence was committed was in
charge of, or was responsible to the company for the conduct of the business
of the company, as well as the company, shall be deemed to be guilty of the
offence and shall be liable to be proceeded against and punished accordingly:

Provided that, nothing contained in this sub-section shall render any
such person liable to any punishment under this Chapter if he proves that the
offence was committed without his knowledge and that he exercised all due
diligence to prevent the commission of such offence.

2) Notwithstanding anything contained in sub-section (1), where an
offence under this Chapter has been committed by a company and it is proved
that the offences has been committed with the consent or connivance of, or is
attributable to any neglect on the part of any director, manager, secretary or
other officer of the company, such director, manager, secretary or other
officer shall also be deemed to be guilty of that offence and shall be liable to
be proceeded against and punished accordingly.

Explanation—-For the purposes of this section—

(a) "company" means any body corporate and includes a
firm or other association of individuals; and

(b) "director" in relation to a firm, means a partner in the
firm.

22-AV  Any person who obstructs the entry of a person authorized under
section 22-AG  to enter into or upon any land or building or molests such
person after such entry or who obstructs the lawful exercise by him of any
power conferred by or under this Chapter shall; on conviction, be punished
with imprisonment for a term which may extend to six months, or with fine,
which shall not be less than five thousand rupees, but may extend to ten
thousand rupees.

22-AW  If any person obstructs or molests any person with whom the
Corporation has entered into a contract in the performance or execution by
such person of his duty or of anything which he is empowered or required to
do under this Chapter he shall, on conviction, be punished with imprisonment
for a term which may extend to three months or with fine, which shall not be
less than five thousand rupees, but may extend to ten thousand rupees.

22-AX If any person removes any mark set up for the purpose of indicating
any level, boundary line or direction necessary to the execution of works
authorized under this Chapter, he shall, on conviction, be punished with
imprisonment for a term which may extend to three months or with fine ,
which shall not be less than five thousand rupees, but may extend to ten
thousand rupees.

22-AY  Any person, who obstructs the lawful exercise of any power
conferred by or under this Chapter shall, on conviction, be punished with fine,
which shall not be less than five thousand rupees, but may extend to ten
thousand rupees.

22-AZ (1) The Government, after consultation with the Corporation in
regard to matters concerning it, may, by notification in the Government
Gazette, make rules to carry out the purposes of this Chapter:
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Provided that, consultation with the Corporation shall not be
necessary on the first occasion of the making of rules under this section, but
the Government shall take into consideration any suggestions which the
Corporation may make in relation to amendment of such rules after they are
made.

2) In particular and without prejudice to the generality, of the foregoing
power such rules may provide for all matters expressly required or allowed by
this Chapter to be prescribed by rules and fees which may be charged by the
Corporation.

3) All rules made under this section shall be laid for not less than thirty
days before the Legislature as soon as possible after they are made and shall
be subject to rescission by the Legislature, or to such modification as the
Legislature may make, during the session in which they are so laid, or the
session immediate following.

4 Any rescission or modification so made by the Legislature shall be
published in the Government Gazette and shall thereupon take effect.

22-AAA (1) The Corporation may, with the previous approval of the State
Government make regulations consistent with this Act and the rules made
there under, and to carry out the purposes of this Act.

(2) In particular and without prejudice to the generality of the foregoing
power such regulations may provide for all matters expressly required or
allowed by this Act to be provided by regulations.

(3) All rules made under this section shall be published in the Official Gazette
and shall be laid for not less than thirty days before the State Legislature as
soon as possible after they are made, and shall be subject to rescission by the
Legislature, or to such modification as the Legislature may make, during the
session in which they are so laid, or the session immediately following.

(4) Any rescission or modification so made by the State Legislature shall be
published in the Official Gazette and shall thereupon take effect.

22-AAB No suit, prosecution or other legal proceedings shall lie against any
person for anything which is in good faith done or intended to be done under
this Chapter or any rule or regulation made there under.

22-AAC (1) No person shall commence any suit against the Corporation or
against any officer or servant of the Corporation or any person acting under
the orders of the Corporation for anything done or purporting to have been
done in pursuance of this Chapter, without giving to the Corporation, officer
or servant or person, as the case may be, two months' previous notice in
writing of the intended suit and of the cause thereof, not after six months from
the date of the act complained of.

(2)  In the case of any such suit for damages if tender of sufficient amount
shall have been made before the action was brought, the plaintiff shall not
recover more than the amounts so tendered and shall pay all costs incurred by
the defendant after such tender.

22-AAD  All Directors, officers and servants of the Corporation shall, when
acting "or purporting to act in pursuance of any of the provisions of this
Chapter be deemed to be public servants within the meaning of section 21 of
the Indian Penal Code (45 of 1860).

22-AAE The provisions of this Chapter shall have effect notwithstanding
anything inconsistent therewith contained in any other law.
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Power to Remove of 22-AAF If any doubt or difficulty arises in giving effect to the provisions of
Difficulties this Chapter the Government may, by order, make provision or give such
direction not in consistent with the express provisions of this Chapter as may
appear to it to be necessary or expedient for the removal of the
doubt or difficulty, and the order of the Government, in such cases, shall

be final.

Section 24.- (1) In sub-section (1), for “Rs 5,000/-” and “Rs 200/-",substitute respectively “Rs 50,000/-
and “Rs 2000/-7;

(i) in sub-section (2), for “Rs 3000/-” and “Rs 150/-",substitute respectively “Rs 30,000/-”
and “Rs 1,500/-;

(ii1) in sub-section (3), for “Rs 1,000/-", substitute “Rs 10,000/-".

Section 26.- In sub-section (4), for “two hundred rupees”, substitute “two thousand rupees”.

Section 31.- Omit “on terms and conditions agreed upon between the Authority and that local
authority or the department, as the case may be”.

Section 34. — (i) in sub-section (2), for “the Code of Civil Procedure 1977, substitute “the Code of

Civil Procedure, 1908 (5 of 1908)”; and

(i) in sub-section (6), for “Arbitration Act, Svt. 2002”, substitute Arbitration and
Conciliation Act, 1996 (26 of 1996)”.

Section 43. — For “Ranbir Penal Code”, substitute “Indian Penal Code (45 of 1860)”.
Section 45. — For “section 32 of Code of Criminal Procedure, 1989”, substitute “section 29 of the
Code of Criminal Procedure, 1973 (2 of 1974)”.
Section 49. — In clause (c), for “the Jammu and Kashmir State Canal and Drainage Act, Svt. 1963”,
substitute “the Jammu and Kashmir Water Resources (Regulation and Management)
Act, 2010”.
skskoskskskskk

8. THE JAMMU AND KASHMIR FLOOD PLAIN ZONES (REGULATION AND
DEVELOPMENT) ACT
( XVII of 2005)

Repeal as a whole.
skskeoskoskokosk sk

9. THE JAMMU AND KASHMIR LAND GRANTS ACT
( XXXVIII of 1960)

Throughout the Act, for “State” and “Government” substitute “Union territory of Jammu and Kashmir” and
“Government of the Union territory of Jammu and Kashmir” respectively.

Section 1. - In sub-section (2), for “State of Jammu and Kashmir” substitute “Union territory of
Jammu and Kashmir”.

Section 2. - Substitute the following:
“2.This Act shall apply to whole of the Union territory of Jammu and Kashmir.”

Section 4.- (1) in sub-section (1):-
(a) substitute “may grant land on lease” with “may make rules for grant
of land on lease”,;
(b) omit first and last proviso;
(©) in fourth proviso substitute “Government Order sanctioning” with

“Order of the competent authority sanctioning”
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(i1) in sub-section (2), omit clause (i).
(iii) after sub-section (2), add the following sub-section namely;

“(3) The Government may notify the competent authority or authorities for
granting lease under sub-section (1) to different categories of persons for such
purposes and in such areas as may be specified. Subject to the general and
specific direction of the Government, the competent authority so notified shall
grant the land on lease subject to the rules notified under sub-section (1) and
also subject to land use defined under the Master Plan, Zonal Plan or Regional
Plan by development authority prescribed under the Development Act, 1970
and Land Revenue Act Samvat 1996 as the case may be.”

Section 11. - For “Transfer of Property Act, Svt. 1977, substitute “Transfer of Property Act, 1882 (4 of
1882)”.

seskeoskoskoskoksk

10. THE JAMMU AND KASHMIR LAND IMPROVEMENT SCHEMES ACT
( XXIV of 1972)

Repeal as a whole.
sheskeoskoskoskoksk

11. THE JAMMU AND KASHMIR LAND REVENUE ACT
( XII of Samvat 1996)

Throughout the Act, for “Government of Jammu and Kashmir”, “Government Gazette” and “State”, wherever
occurring, substitute “Government of the Union territory of Jammu and Kashmir”, “Official Gazette” and
“Union territory” respectively.

Section 1.- In sub-section (2), for “whole of the State of Jammu and Kashmir” substitute “whole of
the Union territory of Jammu and Kashmir”.

Section 3.- (i)  Before the existing clause (1), insert -

“(1)  “Agricultural land” means land which is used or is capable of being used for
the agriculture and allied activities including fallow land;

(2)  “Agriculture and Allied Activities” shall mean raising of crops including food
and non-food crops, fodder or grass; fruits and vegetables, flowers, any other
horticultural crops and plantation; animal husbandry and dairy; poultry
farming, stock breeding; fishery; agro forestry, agro-processing and other
related activities by farmers and farmer groups;

(3)  “Board” means “Board of Revenue”, constituted under this Act;

(4)  “Competent Authority” means the Tehsildar or a Revenue Officer of equal
rank;

(i1))  re-number existing clause (1) as clause (5) and after clause(5) so renumbered, insert-

“(6)  “Government” means the Government of the Union territory of Jammu and
Kashmir.”;

(iii) re-number the existing clauses (2) and (3) as clauses (7) and (8) and in the clause (8) as
so renumbered, for “a tenant”, substitute “an occupant”.

(iv) re-number existing clause (4) as clause (9) and after clause (9) as so renumbered, insert-

“(10) “Regional Plan” means the land use plan notified by the Competent Authority
for the areas falling out of local area notified under the Development Act
1970.”;
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™)

(vi)

(vii)

(viii)

(ix)

*)

omit existing clause (5), and renumber existing clauses (6), (7), (8), (9), (10), (11) and
(12) as clauses (11), (12), (13), (14), (15), (16) and (17) respectively;

in sub-clause (a) of clause (14) so renumbered, for “section 56 of the Jammu and
Kashmir State Canal and Drainage Act, 1963, substitute “Jammu and Kashmir Water
Resources (Regulation and Management) Act, 2010”;

after clause (17) so renumbered, insert-

“(18)  “Occupant” means the person under occupation of the land as protected tenant
or occupancy tenant as defined under the repealed Tenancy Act or otherwise
in authorized cultivation of the land.”;

omit existing clause (13); renumber clause (14) as clause (19) and for the opening
paragraph of clause (19) as so renumbered substitute-

“ (19)“Agricultural year” means the year notified by the Board from time to time for
different areas:” ;

re-number existing clauses (15), (16), (17) and (18) as clauses (20), (21), (22) and (23)
respectively;

after clause (23) so renumbered, insert:-

“(24) “Water channel”, “Water Course” and “Water Source” referred to in this Act
shall have the same meaning as defined in the Jammu and Kashmir Water
Resources (Regulation and Management) Act, 2010.

Insertion of new Section 5 A-
After section 5, insert-

Board

of Revenue.

Powers and
functions of the

Board.

“SA.(1) There shall be a Board of Revenue for the Union territory of Jammu
and Kashmir, consisting of following members, namely:-

(a) Financial Commissioner Revenue shall be the ex-officio
Chairman;and

(b) two other members of the rank of Secretary to the Government to be
appointed by the Government of the Union territory of Jammu and
Kashmir;

(2) Subject to the superintendence, direction and control of the
Government, the Board shall be the Chief Controlling Authority regarding
all the matters provided in this Act.

5B. —(1) The Board shall—-

(a) exercise, perform and discharge powers, functions and duties
conferred upon it by or under this Act or any other law for the
time being in force;

(b) decide all the matters relating to the Acts repealed under section
140, within one year from the Constitution of the Board; and

(c) perform all the functions entrusted to it by the Government from
time to time.

(2) The terms, references and procedure to be followed by the Board shall
be such as may be notified by the Government.”

After section 6, insert-

Combination of

offices.

“6A. — It shall be lawful for the Government or the authority competent, as
the case may be, to appoint one and the same person, being otherwise
competent according to law for any two or more of the offices or to confer
upon an officer of one denomination all or any of the powers or duties of any
other officer or officers within certain local limits or otherwise, as it may
deem expedient.”
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Section 8.- For “Government” substitute “Board”.
Section 9.- For “The Financial Commissioner” substitute “The Board, the Financial Commissioner”.

Section 11.-  For “Code of Civil Procedure, 1977 substitute “Code of Civil Procedure, 1908 (5 of 1908)”.

Section 12.-  Omit proviso to sub-section (1).

Section 13.-  In proviso (a) to sub-section (1), after “when” and before “a Divisional Commissioner” insert
“the Board”.

Section 21.-  In sub-clause (i) of clause (a) of sub-section (2), for “tenants or assignees” substitute

“occupants”; and after sub-clause (iii), insert-
“(iv)  survey number or plot number held within its area;
(v)  type and characteristics of soil;”
Section 22-A.- (i)  For sub-section (2) substitute -

“(2) The pass book shall be in such form and valid for such period as may be
prescribed and the Board shall strive for preparing, issuing and maintaining the
passbooks in digital format, and the Board shall be competent to issue direction for
this purpose.”;

(il))  in sub-section (19), for “twenty hundred rupees”, substitute “twenty thousand rupees”.
Insertion of new Section 23 A-
After section 23, insert-

Consolidation  of “23-A. —(i) The Board may notify a scheme of consolidation of land holding

Land and to be undertaken during the preparation of Record-of-Rights or otherwise for
prevention of rearrangement of land holdings in a unit amongst several land owners in such
fragmentation  of a way as to make their respective holdings more compact.

land holdings. (i) With effect from the date on which a landowner enters into possession of

the plots allotted to him in pursuance of the provisions of the scheme notified
under sub-section (1) the rights, title, interest and liabilities of the former
landowner in these plots and his rights, title, interest and liabilities in his
original plots shall stand extinguished and shall vest in the occupying land
owner, subject to such modifications, if any, specified in the said
consolidation scheme.

(i) The Board may also bring a scheme of restricting and regulating the
fragmentation of agricultural land holdings in the Union territory of Jammu
and Kashmir to make the agriculture viable.

Section 24.- In the marginal heading, for “assignees of revenue and occupancy tenants” and in sub-
section (1) for “an occupancy tenant or a protected tenant” substitute “and occupants” and
“an occupant” respectively.

Section 32.- (i) In sub-section (1), for “Deputy Commissioner”, substitute “Deputy Commissioner or
Additional Deputy Commissioner” and omit “(2 years in the case of Frontier Districts
of Gilgit and Ladakh)”.

(i1) omit sub-section (3).

Section 101.- After sub-section (2), insert-

“(3) (a) The Board subject to such conditions and restrictions and in such manner as
may be prescribed, at its own or authorise an officer not below the rank of Collector,
to issue license to any person referred to as Licensed Surveyor, possessing the
prescribed qualifications and experience as fixed by the Board for the purposes of
survey, assessment and settlements of boundaries and connected matters.

(b) The fee payable to a License Surveyor shall be as prescribed by the Board from
time to time.”



[\ [I—E0E 3(ii)] HTLT T (ST ETLTI0T 93

Section 105.- In the opening paragraph, omit “or any joint tenant of a tenancy in which a right of

occupancy or protected tenancy subsists”, “or tenant” and “or tenancy”.

99 6

Section 106.- In clause (3), for “the land comprised in the tenancy”, “a tenant”, “the tenant” and “that

tenancy” substitute respectively “erstwhile tenancy”, “an occupant”, “the occupant” and

“that occupancy”.

Insertion of new Chapters-

After Chapter X, insert-
“CHAPTER X-A
LAND LEASING

Land lease- 119-B. —(1) Notwithstanding anything contained in any other law, the
agreement, Government may through a notification in the official Gazette, formulate
termination, rights  procedures and conditions for leasing in or leasing out of agricultural land for
and agriculture and allied activities, consistent with the provisions of this Act.
responsibilities.

CHAPTER X-B
Regional Planning

Preparation of 119-C. —(1) Except the “Local Area” as defined under the Development Act

Regional Plan by 1970, including the areas falling under the Development Authorities

Board. constituted under the said Act, the Board shall be the development
authority for all land and shall be responsible for preparation of Regional
Plan or Plans, as the case may be.

(2) In preparation of Regional Plan or Plans as referred to in sub-
section(1), the Board shall fallow process as mentioned in the
Development Act, 1970.

(3) In preparation of the Regional Plan or Plans as referred to in sub-
section(1), the Board shall have consideration to—

(i)  overall developmental objectives of the Government;
(i1) development of agriculture in the Union territory;

(i)  protection of land falling under saffron, orchards,
vegetable and other crops as considered necessary by the
Board;

(iv) optimum utilisation of water and other resources;
(v) protection of ecology, environment and wildlife;

(vi) impact of climate change and changes required in
cropping pattern;

(vii) requirement of land for developmental purposes
including residential;

(viii) any other objectives as conveyed by the Government to
the Board or deemed fit by the Board;



94 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

CHAPTER XI
OFFENCES AND PENALTIES
Offences and 119-D.—Notwithstanding anything contained in this Act or the rules made thereunder
Penalties. whoever commits any of the offence specified in column (2) of the Table below, shall

on conviction by a Judicial Magistrate of first class for each of such offence be
punishable with the sentence indicated in column (3) of the said Table, namely:—

Table

S.No. Offence Punishment

(1) (2) (3)

1. Whoever cheats and thereby dishonestly | Imprisonment for three
creates documents for the purpose of | years and fine of ten
selling, mortgaging or transferring by gift | thousand rupees.

or otherwise of any Government land.

2. Whoever creates a forged document | Imprisonment for three
regarding Government land with an | years and fine of five
intention to use it for that purpose or to | thousand rupees

grab such land.

Punishment under  119-E.- Nothing in this Act shall prevent any person from being prosecuted and
other punished under any other law for the time being in force for any act or omission

laws not barred. made punishable by or under this Act:

Provided that no person shall be so prosecuted and punished for the
same offence more than once.

Offences by 119-F.—Where an offence under this Act is committed by a company, every
companies. person who, at the time the offence was committed, was in charge of, and was
responsible to the company for the conduct of the business of the company as
well as the company shall be deemed to be guilty of the offence and shall be
liable to be proceeded against and punished accordingly.
119-G.The Board shall be competent for upward revision of the fines provided under
this Act from time to time.”.

Section 127.- In clause (b), for “land-holders or tenant” substitute “land-holders or occupant”.
Section 128.- In sub-section (1), for “a tenant” substitute “an occupant”.

Section 129.- Omit.

Section 130.- Onmit.

Section 131.- Onmit.

Section 132.- In sub-section (1), for “rupees two thousand” and “rupees one thousand” , substitute
respectively “rupees fifty thousand” and “rupees five thousand”.

Section 133.- (1)  For sub-section (2), substitute -

“(2) Prevention of encroachments on or cultivation of common land, or land reserved
for public purposes or of which cultivation has been prohibited or is objectionable, or, by
person, not entitled to, bring it under cultivation.—

(a) Subject to any law, agreement, custom, usage or any decree or order of any
Court or other authority, for the time being in force, every person shall exercise the right of
user in respect of any road, street, lane, path, Water Channel, Water Course and Water
Source and other common land defined as such in any law or declared as such by the
Government or the Board;
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(b) The right of user permitted by clause (a) shall not be deemed to include or
otherwise confer, create or assign any right of encroachment, whether by means of
construction, including fencing, walling or putting any barrier or by breaking up of land,
diversion or otherwise.

(2-A) Penalty for denial of or obstruction in the exercise of right or for encroachment.—(a)
Where any person is denied, or obstructed in, the lawful exercise of his right of user as
provided in subsection (1), or where any person has taken possession of or brought under
cultivation or otherwise encroached upon any common land as described above, or when
any person, without due authority, has taken possession of land belonging to the
Government, a Revenue Officer may, on his own motion or on the application of any person
interested and after such enquiry as may be deemed necessary,—

6))] direct the free exercise of the right of user and the removal of the obstruction,
where the exercise of such right is found to have been denied or obstructed;

(i1) eject the person who has taken possession of or brought under cultivation or
otherwise encroached upon such common land and take possession of such land without
paying any compensation for crops or improvements, and may also, by order duly
proclaimed, forbid repetition of the encroachment;

(ii1) inflict a fine not less than twenty five thousand rupees and as prescribed by
Board from time to time, on such person or persons as are found to have denied or
obstructed the exercise of the right of user in respect of or to have taken possession of or
brought under cultivation or otherwise encroached upon such common land.

(b) Orders of removal of obstruction or ejectment under sub-section (3) shall be enforced in
the manner provided in the Code of Civil Procedure, 1908 (5 of 1908).

(c) Where the Government land has been encroached upon, the person committing the
offence, on conviction by a Judicial Magistrate of first class shall, for each of such offence,
be punishable with imprisonment of one year or a fine of not less than twenty-five thousand
rupees or both.

(2)  Omit sub-sections (4-a), (4-b) and (5).
(3)  After sub-section (5), insert -

“(6) In enforcing these orders a Revenue Officer shall have all the powers in regard to
contempts, resistance and the like which a Civil Court may exercise in the execution
of a decree; and

(7) Any fine, if not paid in cash, shall be recovered as an arrear of land revenue.”

For section 133-A, substitute —

Restriction
conversion
agricultural
and process
permission of non-
agriculture

on  “133-A.—(1) Subject to the procedure notified in sub-section (4), no land used

of for agriculture purposes shall be used for any non-agricultural purposes
land except with the permission of the District Collector:
for

Provided that the permission for conversion of land notified as Saffron
Belt shall be made as per procedure prescribed under the Jammu and

(NA) Kashmir Saffron Act, 2007:

Provided further that holder of any agriculture land may construct a
residential house or erect farm building, grain storage, primary processing of
agriculture produce, wells or tanks or make any other improvements thereon
for residential purpose or agricultural improvement, on intimation to the
Tehsildar concerned, however, the plinth area of such building or
improvement shall not exceed four hundred Square meters in total:

Provided also that any attempt to convert agriculture land for non-
agriculture use by contravening the aforesaid provisos by way of fragmenting
the land or otherwise shall be considered violation of the provisions of this
Act.
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(2) Notwithstanding anything contained in sub-section (1), an owner or
occupant, who wishes to put his agricultural land into non-agricultural uses
as provided in the regional plan, development plan or master plan as the case
may be, shall do so it after payment of conversion charges as prescribed by
the Board from time to time.

(3) Notwithstanding anything contained in sub-sections (1) and (2), no such
permission shall be granted in the areas notified as Eco-sensitive Zone by the
Government.

(4) The Board shall notify detailed procedure, prescribe forms and fix fee for
conversion of agriculture land to non-agricultural purpose.”.
Insertion of new Section-
After section 133-B, insert —
Restriction on use  “133-BB. (1) The land which is in the form of grazing land, arak, kap or

of grazing land, etc. kah-i-krisham or which grows fuel or fodder and belongs to such class as is
and prohibition on notified by the Government shall not be used for any other purpose except
transfer with the permission of the District Collector who shall accord permission

only in accordance to the regulations notified by the Board :

Provided that such permission shall be deemed to be accorded where
land is being acquired permanently or hired temporarily for public purposes
under the relevant Act.

Provided further that the transfer of such land or any interest therein
shall not be permissible and no documents relating to the transfer of such
land shall be admitted to registration;

(2) The Board shall be competent to notify regulations for the purposes of this
section.”

For section 133-C, substitute —

Land converted in “133-C. (1)Any land converted for other purposes in violation
violation to escheat of the provisions of section133-A or section133-B or 133-BB
to Government shall escheat to the Government.”

(2) The Collector or any other officer as he may authorise,
may direct such person to remove the contravention and
restore the land or water-surface or water field or floating
field, as the case may be, to its original condition by a
particular date and if such person fails to do so, within the
prescribed time, the Collector or such officer may, remove or
cause to be removed the contravention and in doing so, may
use such force as may be necessary and impose the cost of
restoration thereof on the violator.

(3) Without prejudice to the provisions of sub-section (1) or
sub section (2), the person found to have contravened the
provisions of section 133-A or section 133-B or Section 133-
BB,shall be punishable by the Collector or any officer not
below the rank of an Assistant Collector of the first class as
may be authorised by him with penalty which may extend to
twenty-five thousand rupees and till such time such
contravention is removed he shall be punished further with a
penalty of five thousand rupees for each day during which the
contravention continues.
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(4) (a) Any person aggrieved by an order made under
section133-C or section 133-D, may prefer an appeal to the
Divisional Commissioner within a period of thirty days from
the date the order is passed.

(b) An appeal under clause (a) shall not operate as a
stay of the proceedings under an order appealed from.

(5) Notwithstanding anything contained in any other law for
the time being in force, nothing done or purporting to have
been done by the Collector, or the officer authorised by him in
this behalf, under sections 133-A, 133-B, 133-BB or 133-C
shall be called in question in any Court and no Court shall
entertain any suit or proceeding or grant any injunction with
respect to any action or thing or any matter for which a
proceeding has been taken under the said provisions.

Sections 133-D.- For “five thousand rupees” and “five hundred rupees”, substitute “twenty-five thousand
rupees” and “five thousand rupees” respectively.

Section 133-E.- Omit.
Insertion of new Section
After Section 133-G insert the following:

Transfer of land to “133-H.— (1) Save as provided in this Act,-
non-agriculturist ()

no sale (including sale in execution of a decree of a Civil
barred

court or for recovery of arrears of land revenue or for sum
recoverable as arrears of land revenue), gift or exchange, or

(b) no mortgage of any land or interest therein, in which the
possession of mortgaged property is delivered to the mortgagee, or

(©) no agreement made by instrument in writing for the sale, gift,
exchange, or mortgage of the land

shall be wvalid in favour of a person who is not an
agriculturist:

Provided that the Government or an officer authorized by it in
this behalf may grant permission to an agriculturist to alienate the
land to a non-agriculturist by way of sale, gift, exchange or mortgage
or for such agreement on such conditions as may be prescribed:

Provided further that nothing in this sub-section shall bar lease
of land or any other arrangement for entering into a farming or
production agreement under the provisions of any law for the time
being in force for the purpose of promotion of agriculture and
improvement of land.

Explanation: For the purpose of this section ,the expression-
(a) “agriculturist” means a person:-

(1) who cultivates land personally in the Union territory
of Jammu and Kashmir as on such date as may be
notified by the Government; or

(i1) such category of persons as maybe notified by the
Government from time to time.

(b) “land” means the land recorded as agricultural land including
village abadideh, by whatever name called, in the revenue records
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being used for agriculture purposes or for purposes subservient to
agriculture or for pasture or being used for residential purposes in
rural areas .

(©) “to cultivate land personally” means to cultivate:
(1) on one’s own account;
(i) by one’s own labour;
(iii) by the labour of any member of one’s family; or

(iv)  under the personal supervision of oneself or of any
member of one’s family by hired labour or by
servants on wages payable in cash or kind but not in
crop share; and

(2) Nothing contained in sub-section (1) shall be deemed to prohibit the
transfer of land, by any person or Government, as defined in sub-section (1)
in favour of,-

(@) a land less person or a village artisan as per eligibility, residency
conditions and procedure to be prescribed and notified by the
Government:

(b) any Government ;

(c) a Company or a Corporation or a Board established by or under a
statute and owned and controlled by the Government or a
Government Company as defined in the Companies Act, 2013 (18 of
2013);

Provided that the land under clauses (b) and (c) is acquired
through the Government for public purpose under the relevant law in
force.

(3) No Registrar or Sub-Registrar appointed under the Registration Act,
1908 (16 of 1908), shall register any document pertaining the transfer of
land, which is in contravention of sub-section (1).

(4)  Where-

(a) the Registrar or the Sub-Registrar, appointed under the
Registration Act, 1908 916 of 1908), before whom any document
pertaining to transfer of land is presented for registration comes to
know or has reason to believe that the transfer of land is in
contravention of sub-section (1);

(b) a Revenue Officer either on an application made to him or on
receipt of any information from any source comes to know or has
reason to believe that any land has been transferred or is being
transferred in contravention of the provisions of sub-section (1),

such Sub-Registrar, the Registrar or the Revenue Officer, as the case
may be, shall make reference to the Deputy Commissioner of the
District in which land or any part thereof is situated, and the Deputy
Commissioner, on receipt of such reference or otherwise on receipt of
such information shall after affording to the persons who are parties
to the transfer, a reasonable opportunity of being heard and holding
an enquiry, determine whether the transfer of land is or, is not in
contravention of sub-section (1) and he shall, within three months
from the date of receipt of reference made to him, record his decision
thereon and intimate the findings to the Registrar, Sub-Registrar or
the Revenue Officer concerned.
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Transfer of land in
favour of public trust
for charitable
purposes

Transfer of land for

the purpose of
promotion of
healthcare or
education

(5) The person aggrieved by the findings recorded by the Deputy
Commissioner that a particular transfer of land is in contravention of the
provisions of sub-section (1), or in absence of any decision/findings by the
Deputy Commission in three months, may within a period of 30 days from
the date on which the order of recording such findings is made by the
Deputy Commissioner or three months from the date of reference to Deputy
Commission or such longer period as the Divisional Commissioner may
allow for reasons to be recorded in writing file an appeal to the Divisional
Commissioner, to whom such Deputy Commissioner is subordinate, and the
Divisional Commissioner may, after giving the parties an opportunity of
being heard of the case from the Collector reverse, alter or confirm the order
made by the Deputy Commissioner and the order made by the Divisional
Commissioner shall be final and conclusive.

(6)  (a) The Financial Commissioner may, either on a report of a Revenue
Officer or on an application or of his own motion, call for the record of any
proceedings which are pending before, or have been disposed of by, any
Revenue Officer subordinate to him and in which no appeal lies thereto, for
the purpose of satisfying himself as to the legality or propriety of such
proceedings or order made therein and may pass such order in relation
thereto as he may think fit.

(b) No order shall be passed under this sub-section which adversely affects
any person unless such person has been given an opportunity of being
heard,

(7)  Where the Deputy Commissioner of the District under sub-section
(6), in case an appeal is not made within the prescribed period or the
Divisional Commissioner in appeal under sub-section (7) or the Financial
Commissioner in revision, under sub section (8), decides that the transfer of
land is in contravention of the provisions of sub-section (1), such transfer
shall be void ab-initio and the land involved in such transfer together with
structures, buildings or other attachments, if any, shall, in the prescribed
manner, vest in the Government of the Union territory of Jammu and
Kashmir free from all encumbrances; and

(8) It shall be lawful for the Government of the Union territory of Jammu
and Kashmir to make use of the land which is vested or may be vested in it
under sub-section (4) or sub-section (9) for such purposes as it may deem fit
to do so.

(9) The provision of this section shall come into effect from a date to be
notified by the Government in the Official Gazette.”

133-1. — Notwithstanding anything contained in section 133-H and subject
to such procedure, as may be prescribed in this regard, the Government
may, by notification in the official Gazette, allow transfer of land, as
defined in said section, in favour of eligible public trust established under
law for charitable purpose and which is non-profitable in nature.

133-J.— Notwithstanding anything contained in section 133-H and subject
to such procedure, as may be prescribed in this regard, the Government
may, by notification in the official Gazette, allow transfer of land, as
defined in said section, in favour of a person or an institution for the
purpose of promotion of healthcare or senior secondary or higher or
specialized education in the Union territory of Jammu and Kashmir.
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Transfer of land for 133-K. — Notwithstanding anything contained in section 133-H and subject

industrial, to such procedure, as may be prescribed in this regard, the Government

commercial or may, by notification in the official Gazette, allow transfer of land, as

housing agricultural  defined in said section, in favour of any person, institution or corporation,

purposes or any other  for such industrial or commercial or housing purposes or agricultural

public purpose purposes or any other public purpose as may be notified by the Government
for industrial and commercial development of the union territory.

Transfer of land 133-L. —Any non-agriculturist in whose favour land has been transferred
under sections 133-H, under sections 133-H(1) and (2)(a), 133-1, 133-J and 133-K shall, irrespective
133-1, 133-J and 133- of transfer of such land, continue to be a non-agriculturist for the purposes of
K subject to section 133-H and he shall put the land to such use for which land has been
conditions transferred within, a period of five years:

Provided that the Government may extend the above time period for
a further period not exceeding two years on payment of penalty equal to one
percent per month of the value of the land calculated on the basis of notified
stamp duty rates applicable for such land.

(2) In case, such person fails to put the land for its intended use or
diverts, without the permission of the Government, the said use for any other
purpose or transfer by way of sale, gift or otherwise, the land so purchased by
him shall vest in the Government free from all encumbrances.”

Section 134.- In sub-section (2), for “the Evidence Act, XIII of 1977”,substitute “the Indian Evidence Act,
1872 (1 of 1872)".
After section 139, insert -
Repeal. “140. —(1) The following Acts and all rules thereunder and orders previously
issued regarding matters dealt with in these Acts so far as they may be
repugnant to this Act, shall be considered to have been repealed:—

(a) The Jammu and Kashmir Alienation of Land Act, Samvat 1995;

(b) The Jammu and Kashmir Big Landed Estates Abolition Act,
Samvat 2007,

(¢) The Jammu and Kashmir Common Lands (Regulation) Act,
1956;

(d) The Jammu and Kashmir Consolidation of Holding Act, 1962;

(¢) The Jammu and Kashmir Land Improvement Schemes Act,
1972;

() The Jammu and Kashmir Prevention of Fragmentation of
Agricultural Holdings Act, 1960;

(g) The Jammu and Kashmir Prohibition of Conversion of Land and
Alienation of Orchards Act, 1975;

(h) The Jammu and Kashmir Tenancy (Stay of Ejectment
Proceedings) Act, 1966;

(i) The Jammu and Kashmir Tenancy Act, Svt.1980;
() The Jammu and Kashmir Utilization of Lands Act, Svt. 2010.

(2) The Financial Commissioner Revenue shall prepare details of all pending and
residual issues due to repeal of the Acts as mentioned in sub-section (1) and
place it before the Board and the Board shall accordingly take all possible steps
for expeditious resolution of disputes and shall ensure final adjudication by the
31st March, 2021 of all the residual matters on fast track basis in the manner
provided in sub-section (3).
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(3) All pending disputes, cases, litigations and other residual matters under the
repealed laws mentioned in sub-section (1) shall be disposed of by any one or
more of the following methods, namely:-

(a) by negotiation or third party mediation or conciliation or arbitration
where no Government interest is involved;

(b) by referring to Lok Adalat in consultation with standing counsel
where no Government interest is involved;

(4) The Board shall be competent to delegate the powers to the Revenue officers
for expeditious disposal of cases as it may deem fit.

Regularization of 140-A. — (1) The Government may make rules for regularisation of
certain cases of unauthorised occupation, if any, arising on account of repeal of Acts under
unauthorised sub section (1) of section 140.

occupation.

Provided that such regularization may be permitted subject to payment of
levy or fees to the Government at a rate not less than the fifty percent of the
circle rate notified by the Government for such type of land in the
particular area.

Provided further that no such regularization shall be permitted after 31"
December, 2021.

(2) Notwithstanding such repeal, anything done, any action taken, any order
or notification issued, under any of the provisions of law repealed under
sub-section (1) of section 140 shall be deemed to have been done, taken or
issued under the corresponding provisions of this Act, as if such provisions
of this Act were in force on the day such thing was done, action was taken
or order or notification was issued.

Removal of 141.If any difficulty arises in giving the effect to the provisions of this Act, the

difficulties. Government may by Order, published in the Official Gazette, make such
provisions, not inconsistent with the provisions of this Act, as it appears to
be necessary or expedient for the purpose of removing the difficulty.

shskeoskoskoskokosk

12. THE JAMMU AND KASHMIR PREVENTION OF FRAGMENTATION OF
AGRICULTURAL HOLDINGS ACT

(XXYV of 1960)
Repeal as a whole.

skskoskoskosk ok

13. THE JAMMU AND KASHMIR PROHIBITION ON CONVERSION OF LAND AND
ALIENATION OF ORCHARDS ACT
( VIII of 1975)

Repeal as a whole.

skskoskoskosk ko

14. THE JAMMU AND KASHMIR RIGHT OF PRIOR PURCHASE, ACT
[ II of Svt. 1993 (1936 A.D.)]

Repeal as a whole.
skskeosk skokosk sk
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15. THE JAMMU AND KASHMIR TENANCY (STAY OF EJECTMENT PROCEEDINGS) ACT

( XXXIII of 1966)

Repeal as a whole.

shskoskoskoskokosk

16. THE JAMMU AND KASHMIR UTILIZATION OF LANDS ACT

(IX of Samvat 2010)

Repeal as a whole.

17.

koK skoskok skok

THE JAMMU AND KASHMIR UNDERGROUND PUBLIC UTILITIES
(ACQUISITION OF RIGHTS OF USER IN LAND) ACT
(IV of 2014)

Repeal as a whole.

skokskoskok skok

18. THE JAMMU AND KASHMIR STATE EVACUEES’ (ADMINISTRATION OF

PROPERTY) ACT
( VI of Samvat 2006)

Throughout the Act, for “Government Gazette” and “Jammu and Kashmir State”, wherever occurring,
substitute “Official Gazette” and “Union territory of Jammu and Kashmir” respectively.

Section 1. —

Section 14-A .-

Section 14-B.-

Section 15. —

Section 22. —

Section 24.—

Section 25.—
Section 26. —
Section 28. —

Section 29. —

In sub-section (2), for “the whole of the Jammu and Kashmir State” , substitute
“whole of the Union territory of Jammu and Kashmir”.

For “State Land Acquisition Act, Samvat 1990 and “sections 4, 6 and 7” , substitute
“the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013 (30 of 2013)” and “sections 11 and 19”
respectively.

In sub-section (2), for “sections 9, 9-A,11,12,18,23,24 and 31 of the State Land
Acquisition Act, Samvat 19907, substitute“sections 21, 23, 37, 64, 69 and 76 of the
Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 (30 of 2013)”.

In sub-section (2), for “Jammu and Kashmir Government Gazette” substitute
“Official Gazette”.

For “Criminal Procedure, 1989 (Act XXIII of 1989)”, substitute “Criminal Procedure
Code, 1973 (2 of 1974)”.

For “Code of Criminal Procedure, 1989 (Act XXIII of 1989)”, substitute “Criminal
Procedure Code, 1973 (2 of 1974)”.

For “Jammu and Kashmir Government Gazette” substitute “Official Gazette”.
For “Jammu and Kashmir Government Gazette”, substitute “Official Gazette”.

For “Ranbir Penal Code (Act XII of 1989)”, substitute “Indian Penal Code,1860 (45
of 1860)”.

For “Code of Civil Procedure, 1977 (Act X of 1977)”, “Ranbir Penal Code (Act XII of
1989)” and “sections 480 and 482 of the Code of Criminal Procedure, 1989 (Act
XXIII of 1989)” substitute “Code of Civil Procedure, 1908 (5 of 1908)”, “Indian
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Penal Code, (45 of 1860)” and “sections 345 and 346 of the Criminal Procedure Code,
1973 (2 of 1974) respectively.

Section 34. — For “Jammu and Kashmir Evidence Act, 1977(XIl of 1977)”, substitute “Indian
Evidence Act, 1872”.

Section 37. — For “Jammu and Kashmir Government Gazette”, substitute “Official Gazette”.
Section 39. — In sub-section (1), for “Jammu and Kashmir Government Gazette” ,substitute
“Official Gazette”.
skskskskskskek

19. THE JAMMU AND KASHMIR CONTROL OF BUILDING OPERATIONS ACT,
( XV of 1988)
Section 3 In sub-section (2), in clause (b) for "in the Municipal Area" substitute “ in the
Municipal Areaexcluding any strategic area notified under the Jammu and Kashmir
Development Act, 1970.”

(3

dkkhddd
20. THE JAMMU AND KASHMIR NATIONAL LAW UNIVERSITY ACT, 2018
(II of 2019)
Section 2.- For clause (12), substitute,-
“ (12) “University” means any University established under section 3 of the Act;
and”
Section 3.- For section 3, substitute,-

“3. Establishment and Incorporation of University.- (1) The Government may,
from time to time, by notification in the official Gazette, establish one or more
Universities under this Act, by such place and with effect from such date as may be
specified in such notification.

(2)Each university shall consist of the Chancellor, the Vice Chancellor , the Governing
Council, the Executive Council, the Academic Council and the Registrar.

(3) Each University shall be a body corporate by the name, having perpetual
succession and a common seal with power, subject to the provisions of the Act, to
acquire and hold property, both movable and immovable, and to contract and shall, by
the said name, sue and be sued.

(4) Each University shall be engaged in teaching and research in law and allied
disciplines.

(5) The Headquarters of the University shall be at such place, as may be specified by
the Government by notification in the Official Gazette and it may establish campuses
at such places as it may deem fit.”

TNk hqk

21. THE JAMMU AND KASHMIR PROPERTY TAX BOARD ACT, 2013
( XI of 2013)
Section 5.—In sub-section (2), insert-
“Provided that during the continuation of Proclamation issued under section 73 of the Jammu
and Kashmir Reorganization Act, 2019 (34 of 2019), the Chairperson and members of the Board
shall be appointed by the Lieutenant Governor".
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22. THE JAMMU AND KASHMIR FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT ACT, 2006
( XII of 2006)

Section 9.— In sub-section (2), after second proviso the following proviso shall be
inserted, namely:

“Provided also that where such deficit amount exceeds the aforesaid
targets on account of unforeseen circumstances arising out of a medical
pandemic or related causes, a statement in respect of this shall be
included in the next Annual Financial Statement or its revision placed
before the Legislative Assembly after such deficit amount exceeds the
aforesaid targets.”

Section 11.— In sub-section (3), after clause (b), insert the following clause, namely:-

“(c) Where on account of unforeseen circumstances arising out of a
medical pandemic or related causes, any deviation is made in meeting
the obligations cast on the Government under the Act, a statement in
respect of this shall be included in the next Annual Financial Statement
or its revision placed before the Legislative Assembly explaining —

(i) any deviation in meeting the obligation cast on the Government
under the Act;

(i1) whether such deviation is substantial and relates to actual or the
potential budgetary outcomes; and

(iii)the remedial measures the Government proposes to take.” .

23. THE JAMMU AND KASHMIR MUNICIPAL ACT
(XX of 2000)

Insertion of new section.-
After section 18-B, insert-

DISQUALIFICATION “18-BB.- (1) A member of a Municipality shall not be disqualified under

ON THE GROUND OF sub-section (1) of section 18-A where he and any other member of his

DEFECTION NOT TO original political party constitute the group representing a faction which

APPLY IN CASE OF has arisen as a result of split in his original political party and from the

SPLIT time of such split, such faction shall be deemed to be the political party to
which he belongs for the purposes of sub-section (1) of section 18-A and to
be his original political party for the purposes of this sub-section.

(2) For the purposes of sub-section (1), the split of the original political
party of a member of a Municipality shall be deemed to have taken place if
and only if not less than two-third of the members of the political party
concerned have agreed to such split.”

% %k ok %k %k ok %k
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24. THE JAMMU AND KASHMIR MUNICIPAL CORPORATION ACT
(XXI of 2000)

Insertion of new section.—
After section 34-B, insert:-
DISQUALIFICATION “34-BB.- (1) A member of a Corporation shall not be disqualified under
ON THE GROUND OF sub-section (1) of section 34-A where he and any other member of his
DEFECTION NOT TO original political party constitute the group representing a faction which
APPLY IN CASE OF has arisen as a result of split in his original political party and from the
SPLIT time of such split, such faction shall be deemed to be the political party to
which he belongs for the purposes of sub-section (1) of section 34-A and to
be his original political party for the purposes of this sub-section.

(2) For the purposes of sub-section (1), the split of the original political
party of a member of a Corporation shall be deemed to have taken place if
and only if not less than two-third of the members of the political party
concerned have agreed to such split.”

Section 36.— (i)  In sub-section (1), for “elect one of its Councillors”, substitute “elect through open
ballot one of its Councillors”; and
(i1) In sub-section (2) —
(a) for “five years from the date of his election as such”, substitute “co-terminus
with the term of the Corporation”; and

(b) after first proviso, add:-
“Provided further that the term of the Mayor and the Deputy Mayor who have
been elected as such before the commencement of the Jammu and Kashmir
Reorganisation (Adaptation of State Laws) Fifth Order, 2020 shall also be co-
terminus with the term of the Corporation.”.

Section 37.— In sub-section (2), for “not less than one-half” substitute “not less than three-
fourth”; and

shseoskoskoskokosk

25. THE JAMMU AND KASHMIR CIVIL SERVICES DECENTRALIZATION AND
RECRUITMENT ACT
(XVI of 2010)

Section 3A. — After sub-section (2), insert:-
“(3) Notwithstanding anything contained in sub-section (1), spouse of a
domicile shall also be deemed to be a domicile for the purposes of sub-section

(1)”'
skskeosk skokosk sk

26. THE STAMP ACT, SAMVAT 1977 (1920 A.D)
(XL of Svt. 1977)

Insertion of new section.—After section 1, insert: —
“1A. The provisions incorporated in the Act by virtue of the Jammu and Kashmir Reorganization
(Adaptation of State Laws) Fifth Order, 2020 shall come into force on such date as the

Government may, by notification in the Official Gazette, appoint.”.

Section 2. — (i) for clause (1), substitute:-
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“(1) “allotment list” means a list containing details of allotment of the securities
intimated by the issuer to the depository under sub-section (2) of section 8 of the
Depositories Act, 1996 (22 of 1996);

(1A) “banker” includes a bank and any person acting as a banker;
(i1) in clause (5), at the end of sub-clause (c), insert —
“but does not include a debenture;”;
(ii1) after clause (7), insert:

“(7A) “Clearance List” means a list of transactions of sale and purchase relating to
contracts traded on the stock exchanges submitted to a clearing corporation in
accordance with the law for the time being in force in this behalf;’;

(iv) after clause (10 a), insert:

“(10 b) “Debenture” includes—
(i) debenture stock, bonds or any other instrument of a company
evidencing debt, whether constituting a charge on the assets of the
company or not;

(ii) bonds in the nature or debenture issued by any incorporated company or
body corporate;

(ii1) certificate of deposit, commercial usance bill, commercial paper and
such other debt instrument of original or initial maturity upto one year
as the Reserve Bank of India may specify from time to time;

(iv) securitised debt instruments; and

(v) any other debt instruments specified by the Securities and Exchange
Board of India from time to time;

(10 c) “Depository” includes—

(a) a depository as defined in clause (e) of sub-section (1) of section 2 of
the Depositories Act, 1996 (22 of 1996), and

(b) any other entity declared by the Central Government, by notification in
the Official Gazette, to be depository for the purpose of this Act;’;

(v) for clause (14), substitute —

(14) “Instrument” includes —

(a) every document, by which any right or liability is, or purports to be,
created, transferred, limited, extended, extinguished or recorded;

(b) a document, electronic or otherwise, created for a transaction in a stock
exchange or depository by which any right or liability is, or purports to be,
created, transferred, limited, extended, extinguished or recorded; and



[\ [I—E0E 3(ii)] HTLT T (ST ETLTI0T 107

(c) any other document mentioned in Schedule 1, but does not include such
instruments as may be specified by the Government, by notification in the
Official Gazette;’;

(vi) after clause (15), insert:-
“(15A) “Issuer” means any person making an issue of securities;’;
(vii)  after clause (16-a),insert —
“Provided market value”, in relation to an instrument through which—

(a) any security is traded in a stock exchange, means the price at which it is so
traded;

(b) any security which is transferred through a depository but not traded in the
stock exchange, means the price or the consideration mentioned in such
instrument;

(c) any security is dealt otherwise than in the stock exchange/depository,
means the price or consideration mentioned in such instrument;’;

(viii) for clause (16-b), substitute:-

“(16-b) “Marketable Security” means a security capable of being traded in any stock
exchange in India;

(ix) after clause (23a), insert —
“(23-b)” Securities” includes,—
(i)  securities as defined in clause (h) of section 2 of the Securities Contracts

(Regulation) Act, 1956 (42 of 1956);

(i) a “derivative” as defined in clause (a) of section 45U of the Reserve Bank
of India Act, 1934 (2 of 1934)

(iii)) a certificate of deposit, commercial usance bill, commercial paper, repo
on corporate bonds and such other debt instrument of original or initial
maturity upto one year as the Reserve Bank of India may specify from
time to time; and

(iv) any other instrument declared by the Central Government, by notification
in the Official Gazette, to be securities for the purpose of this Act;’;

(x)  after clause (25), insert —
“(26) “stock exchange” includes.—

(i) a recognised stock exchange as defined in clause (f) of section 2 of the
Securities Contracts (Regulation) Act, 1956 (42 of 1956); and

(i) such other platform for grading or reporting, a deal in securities, as may
be specified by the Central Government, by notification in the Official
Gazette, for the purposes of this Act;’;
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Section 4—  After sub-section (2), insert —

“(3)Notwithstanding anything contained in sub-sections (1) and (2), in the case of any
issue, sale or transfer of securities, the instrument on which stamp-duty is chargeable under
section 9A shall be the principal instrument for the purpose of the section and no stamp-
duty shall be charged on any other instrument relating to any such transaction;’;

Insertion of new section .—After section 6, insert:—

“(6 A) Securities dealt in depository not liable to stamp-duty.—Notwithstanding anything contained in this Act
or any other law for the time being in force,—

(a)  an issuer, by the issue of securities to one or more depositories, shall in
respect of such issue, be chargeable with duty on the total amount of
securities issued by it and such securities need not be stamped,

(b)  the transfer of registered ownership of securities from person to a
depository or from a depository to a beneficial owner shall not be liable to
duty.

Explanation.— For the purpose of this Section, the expression “beneficial ownership” shall
have the same meaning as assigned to it in the clause (a) of sub-section (1) of section 2 of
The Depositories Act, 1996 (22 of 1996).”

Insertion of new Part AA.— In Chapter II, after Part A relating to ‘OF THE LIABILITY OF
INSTRUMENTS TO DUTY’, insert the following Part, namely:—

“AA.—OF THE LIABILITY OF INSTRUMENTS OF TRANSACTION IN STOCK
EXCHANGES AND DEPOSITORIES TO DUTY

9A. Instruments chargeable with duty for transactions in stock exchanges and
depositories,—(1) Notwithstanding anything contained in this Act,—

(a) when the sale of any securities, whether delivery based or otherwise, is made through
a stock exchange, the stamp duty on each such sale in the clearance list shall be
collected on behalf of the Government of Union territory of Jammu and Kashmir by
the stock exchange or a clearing corporation authorised by it, from its buyer on the
market value of such securities at the time of settlement of transaction in securities of
such buyer, in such manner as the Central Government may, by rules, provide;

(b) when any transfer of securities for a consideration, whether delivery based or
otherwise, is made by a depository otherwise than on the basis of any transaction
referred to in clause (a), the stamp-duty on such transfer shall be collected on behalf
of the Government of Union territory of Jammu and Kashmir by the depository from
the transferor of such securities on the consideration amount specified therein, in
such manner as the Central Government may, by rules provide; and

(¢) when pursuant to issue of securities, any creation or change in the records of a
depository is made, the stamp-duty on the allotment list shall be collected on behalf
of the Government of Union territory of Jammu and Kashmir by the depository from
the issuer of securities on the total market value of the securities as contained in such
list, in such manner as the Central Government may, by rules, provide.

(2) Notwithstanding anything contained in this Act, the instruments referred to in sub-section (1)
shall be chargeable with duty as provided therein at the rate specified in Schedule 1 and such
instrument need not be stamped:
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Provided that no duty shall be chargeable in respect of the instrument of transaction in stock
exchanges and depositories established in any International Financial Services Centre set up under
section 18 of the Special Economic Zones Act, 2005 (28 of 2005).

(3) From the date of commencement of this Part, no stamp-duty shall be charged or collected by the
Government of Union territory of Jammu and Kashmir on any note or memorandum or any other
document, electronic or otherwise, associated with the transaction mentioned in sub-section (1).

(4) The stock exchange or a clearing corporation authorised by it or the depository, as the case may
be, shall within the three weeks of the end of each month and in accordance with the rules made in
this behalf by the Central Government, in consultation with the Government of Union territory of
Jammu and Kashmir, transfer the stamp duty collected under this section to the Government of Union
territory of Jammu and Kashmir where the residence of the buyer is located and in case the buyer is
located outside India, to the Government of Union territory of Jammu and Kashmir having the
registered office of the trading member or broker of such buyer and in case where there is no such
trading member of the buyer, to the Government of Union territory of Jammu and Kashmir having
the registered office of the participant:

Provided that before such transfer, the stock exchange or the clearing corporation authorised
by it or the depository shall be entitled to deduct such percentage of stamp-duty towards facilitation
charges as may be specified in such rules.

Explanation. — The term “participant” shall have the same meaning as assigned to it in clause (g) of
section 2 of the Depositories Act, 1996 (22 of 1996)

(5) Every stock exchange of the clearing corporation authorised by it and depository shall submit to
the Government details of the transactions referred to in sub-section (1) in such manner as the Central
Government may, by rules, provide.

9B. Instruments chargeable with duty for transactions otherwise than through stock exchanges
and depositories, --Notwithstanding anything contained in this Act,—

(a)  When any issue of securities is made by an issuer otherwise than through a stock
exchange or depository, the stamp-duty on each such issue shall be payable by the
issuer, at the place where its registered office is located, on the total market value of
the securities so issued at the rate specified in Schedule 1;

(b)  When any sale or transfer or reissue of securities for consideration is made otherwise
than through a stock exchange or depository, the stamp-duty on each such sale or
transfer or reissue shall be payable by the seller or transferor or issuer, as the case
may be, on the consideration amount specified in such instrument at the rate
specified in Schedule 1.”.

Section 21.— (i) For “the value of such stock or security according to the average price or the value thereof
on the day of the date of the instrument.”, substitute “the market value of such stock or security:” ;
(i)  insert the following proviso: —

“Provided that the market value for calculating the stamp-duty shall be, in the case of. —

(i)  options in any securities, the premium paid by the buyer;
(il)) repo on corporate bonds, interest paid by the borrower, and

(iii) swap, only the first leg of the cash flow.”.
Section 29.— (i) In clause (a),—

(a) omit“No.22 (Debenture)”;



110 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(b) omit“No. 54(a) (Transfer of shares in an incorporated Company or other
body corporate)”;

(c) omit “No.54(b) (Transfer of debentures, being marketable securities,
whether the debentures is liable to duty or not)”.

(i) in clause (g), after “exchange”, insert “including swap” ;
(ii1) in clause (i), omit “and” and;
(iv) after clause (j), insert —

(k) in the case of sale of security through stock exchange, by the buyer of such
security;

(I) in the case of sale of security otherwise than through a stock exchange, by
the seller of such security.

(m) in the case of transfer of security through a depository, by the transferor of
such security.

(n) in the case of transfer of security otherwise than through a stock exchange
or depository, by the transferor of such security.

(o) in the case of issue of security, whether through a stock exchange or a
depository or otherwise, by the issuer of such security; and

(p) in the case of any other instrument not specified herein, by the person
making, drawing or executing such instrument.

Insertion of new Section 62 A.— insert.—

“62A. Penalty for failure to comply with provisions of Section 9A.—(1) Any person
who,—
(a) being required under sub-section (1) of section 9A to collect duty, fails to
collect the same, or

(b) being required under sub-section (4) of section 9A to transfer the duty to
the Government of Union territory of Jammu and Kashmir within fifteen
days of the expiry of the time specified therein, fails to transfer within such
time,

shall be punishable with fine which shall not be less than one lakh rupees, but which may
extend upto one per cent, of the collection or transfer so defaulted.

(2) Any person who,—

(a) being required under sub-section (5) of section 9A to submit details of
transactions to the Government, fails to submit the same; or

(b) submits a document or makes a declaration which is false or which such
person knows or believes to be false,

shall be punishable with fine of one lakh rupees for each day during which such failures
continues or one crore rupees, whichever is less.

Amendment of Schedule 1.—In Schedule 1,—
(1) in Article 16, in column (1), ----

(a) after “CERTIFICATE OR OTHER DOCUMENT” insert “(except the certificate or
other document covered under Articles 22 and 48 A);
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(i1) in Article 23, for the entry in column (1), after “DELIVERY ORDER IN RESPECT OF
GOODS,” insert “(excluding delivery order in respect of settlement of transactions in
securities in stock exchange)”;

(iii) after Article 48 and the entry relating thereto, insert the following Article and entries:-

@ Q)
“48A. SECURITY OTHER THAN DEBENTURES
(see sections 9A and 9B

(a) Issue of security other than debenture; .005%

(b) Transfer of security other than debenture on delivery | .015%
basis;

(c) Transfer of security other than debentures on non- | .003%

delivery basis;
(d) Derivatives----
(1) Futures (equity and commodity) .002%
(i1) Options (equity and commodity) .003%
(i)  Currency and interest rate derivatives .001%
(iv) Other derivatives .002%
(e) Government securities 0%
(f) Repo on corporate bonds .00001%”;

2

(iv) In Article 54, omit items (a) and (b) and the entries relating thereto.

[F.No. 11012/21/2020-SRA]
AJAY KUMAR BHALLA, Home Secy.
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